Thursday, 30th November, 1950

PARLIAMENTARY DEBATES

(Part I—Questions and Answers)

THIRD SESSION (FIRST PART)
of the
PARLIANMENT OF INDIA
(1850)
Price Rs. 2 or 3sh.



CONTENTS

Volume V.—isth November to 2and December, 1950,
Columns Columns
Wednesday, 15th November, 1950— inesd t
Members sworn . .’ 1 wOral Ans > Nov. » 195
Oral Answers to Questions 1—28 Written ch?wt:rsanQm 43763
Written Answers to Ques- tions o . 6 8
tions . 28—s0 463—7!
Thursday, 30th November, 1950—
Thursday, 16th November, 1950— Oral Answers to Questions 479—S11
Oral Answers to Questions S1—76 Wi Ans
Written Answers to Qucs— m:,-::ﬁs wers o Ques-
tions . 5 ) . . S11—I18
Friday, 17th November, 1950— F o mly’A:s.:rers 10 Q b"’ :s! .
Oral Answers to Questions 91—120 Written A.nswers to Ques- sS4
Written Answers to Ques- tons —60
547
tions . . 120—30

Monday, 20th November, 1950—

Oral Answers to Questions 131—56
Written Answexs to Quec-
tions . 156—74
Tuesday, 215t N ber, 1950—
Member sworn 175
Oral Answers to Qucsuous 175—99
Written Answers to Qucs
tions . . 199—224
Wednesday, 2and November, 1950—
Oral Answers to Questions 225—§1
Wsitten Answers to Ques-
tions . 252—66
Thursday, 23rd November, 1950—
Oral Answers to Questions 267—94

Written Answers to Questions 294—308

Monday, 4th December, 1950—

Oral Answers to Questions 561—98
Written Answm to Ques-
tions . s9B—610

Tuecsday, sth December, 1950—

Oral Answers to Questions 611—4s
Written Answers to Qu&s-
tions . 645—s2
Wednesday, 6th D ber, 1950—
Oral Answers to Questions 653—81
Written Answers to Ques-
tions . . 681—702
Thursday, 7th D ber, 1950—
Oral Answers to Questions . 703—31
Written Answers to Ques-
tions . . . 731—38

Friday, 8th December, 1950—
Saturday, 25sth November, 1950— Oral Answers to Questions 739—67
Oral Answers to Questions 309—39 Written Answers to Ques-
Written Answers to Questions  339—52 tions . . . 767—72
Monday, 27th November, 1950— Monday, 11th Decemb-er, 1950—
Oral Answers to Questions 353—81 Oral Answers to Questions 773—801
Written Answers to Ques-
wmt‘x?m Answers t0 Ques- 381—90 tions . . 8o1—12
Tuesday, 28th November, 1950— Tuesday, 1ath Deeemb‘u, 1950—
Oral Answers to Questions 391-—418 Oral Answers to Questions 813—43
" Written Answers to Ques- Written Answers to Qucs-
tions . . . 418—36 tions 843—46

(i)



THE
PARLIAMENTARY DEBATES

(Part 1—Questions and Answers)
OYFICIAL REPORT

479

PARLIAMENT OF INDIA
Thursday, 30th November, 1950

The House met at a Quarter to Eieven
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

TrusT DEED BY Nizam

*514. Shri Raj Kanawar: Will the
Minister of States be pleased to state:

(a) whether it is a fact that a Trust
Deed involving a capital expenditure of
approximately Rs. 16 crores . was re-
cently executed by the Nizam of
Hyderabad in favour of his ‘sons,
daughters-in-law and other near rela-
tives, which has since received the
imprimatur of Government;

(b) if the reply to part (a) above
be in the affirmative, the reasons why
such a course was considered neces-
sary; and

-{c) whether the creation of a private
Trust for the benefit of the er’s
own children and other relatives is an
isolated instance of its kind in so far
as the former Indian Statés are con-
cerned?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) Yes Sir.

(b) The Nizam created these Trusts
from his private funds. The Govern-
ment of India were consulted and saw
no objection to the proposal. On the
other hand there was some advantage
to Government in that the amount was
invested in Government Securities.

(¢) No Sir.

Shri Raj Kanwar: Have any efforts
been made by Government to ascertain
the approximate value of the Nizam’s
private property, both moveable and
immoveable? If so, what is the
approximate value of such property?

Shri Rajagepalachari: It is not possi-
ble for me to give any approximate
value of all his private properties, but
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I may say that out of his private pro-
perties the Nizam has made several
Trusts for the benefit of his - family
members. The total value of such
trusts comes in Indian rupees to
Rs. 10972 crores and in Hyderabad
Sikka to Rs. 13'50 crores. The rupee
trusts are invested in the Government
of India and the Hyderabad Sikka
trusts in the Hyderabad Government.
The Government of India was consult-
ed and one of the trustees is a nominee
of the Government of India, namely,
the President’s Secretary, Shri S. A. -
Lal. I hope that this information will
satisfy the hon. Member. It is not
possible for me to give any indication
of the total value of all his property.

Shri Raj Kanwar: I am thankful to
the hon. Minister, but I want to know
Whether the Nizam is the ‘richest man-
in this country or as some say, the
richest man of the world?

Mr. Speaker: Order, order.

Shri Gautam: Has any portion of this
money been invested outside India?

Shri Rajagopalachari: The money
that I referred to is either in the Gov-
ernment of India’s custody or in-that
of the Hyderabad Government. As for
any other monies, some monies, hon. "
Members are aware, are the subject
matter of litigation in England. .

INcOME-TAX CONCESSION

*515. Shri Jhenjhuawala: Wili the:
Minister of Finance be pleased to
state whether Government are contem-
plating the grant of any special in-
come tax concession to foreign shipping
companies operating in Indian Waters?

" ‘The Minister of Finance (Shri C. D.
Deshmukh): No.

Shri jbunihnnwala: Is there any
double-tax avoidance agreement be-
tween India and Britain? .

Shri C. D. Deshmukh: No, Sir. Nego-
tiations are in progress.



N

481 Oral Answers

Shri Jhunjhunwala: At what stage
are these negotiations?

Shri C. D. Deshmukh: At an incom-
plete stage.

Shri Jhunjbunwala: Under --these -

negetiations, is it contemplated that

eﬂ&e shipping companies will be exempt- .

from the double-taxation avoidance’
agreement?

Shri C. D. Deshmukh: It is not open
to me to give out what exactly is going
on as a resulf of these negotiations.
All the necessary details will be placed
‘before the House if and when the nego-
tiations are complete.

Prof. K. T. Shah: Did I understand
the bon. the Finance Minister to say
that there never was such an
ment of avoidance of double-taxation
even under the previous regime?

Shri C. D. Deshmukh: There was an
agreement. The matter was regulated
by an agreement in 1047.

Shri Jhunjhunwala: Has the Govern-
ment calculated what will be the loss
to Govermment if the shipping com-
panies are exempted from this double
taxation aved agreement?

Mr. Speaker: 'fhat will be problemati-
cal at this stage. Government must be

Dr. Deshmukh: What is the reason
for which this revision is contemplated?
Is it for changing the agreement in
favour of India, or has the previous
agreement expired?

Bln C. D. Deshmukh: The agreement
as expired. It is considered desirable
lram the pﬂnt of view of trade between
itries that there should be
;ame “of double taxation relief
agreement. our aim will always
be, of course, to safeguard our interests
and to obtain better terms than what
obtaimed in the past.
Shei Fhmafounwala: Is the Govern-
weill dharging the British shipping

commpanies gvorking in our waters any
tax at.predont?

Shri C. D. Deshmukh: Yes, Sir. All
foreign stuppmg companies, including
British companies, are assessed to
Indian income-tax.

ProGrRAMMES OF A.LR.

*516. Shri Kesava Rao: (a) Will the
Miaister of Information and Broad-
£asting be pleased to state what steps,
4t amy, sre being taken to improve the

The negotiations )
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programmes of All

quality of the

India Radio?
(b) Will Government consider the

question of appointing a Committee to

investigate ways to n'nprove the quality
of the programmes?

The Minister of State for Information
and Broadcasting (Shri Diwakar): (a)
At most of the Broadcasting Stations
Programme Advisory Committees have
been set up consisting of non-official
members, in order to associate public
and expert opinion with the planning
and production of All India Radio’s
programmes. Similarly Advisory Com-
mittees of experts to advise on specific
programmes, e.g., Indian Music, Edu-
cational Broadcasts and rural pro-
grammes have also been set up. In
such of the stations as do not at present
have such committees they are. being
set up.

(b) In view of the reply to (a) Gov-
ernment do not think it necessary at
present to set up any other committee.

Shri Kesava Rao: May I know what
portion of the time allotted every day
is given to broadcasts to the rural
people?

Shri Diwakar: I cannot give the pro-
portion just now.

Shri Kesava Rao: Is any time allotted
for propagating H'u}di?

Shri Diwakar: Yes.

Shrimati Durgabai: Are these Ad-
visory Committees consulted with
regard to the improvement in the
quality of the programmes, and if so,
are their recommendations binding?

Shri Diwakar: They are not binding.
They are Advisory Committees.

Shri Kamath: Is there any proposal
before Government to apportion the
available time between di, English
and the regional languages?

Shri Diwakar: There is no such pro-

posal, because the languages used in
those particular stations depend upon
the regions in which the stations are
situated.

Dr. Deshmukh: Is the hon. Minister
aware of the inordinate delay in the
constitution of these Advisory Com-
mittees?

Mr, Smker Order, order. Need not
be answered.

Ch. Ranbir Singh: Is it a fact that .
the members of the Advisory - Com-

mittees for rural prograumes are ‘not

[ 4
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from rural areas and have nothing to
do with rural areas?

Shri Diwakar: I do not think so.

Shri Jaimarain Vyas: Is there any
Central Advisory Committee for pro-
grammes?

Shri Diwakar: There is no Central
Advisory Committee as such.

Shri Jainaraim Vyas: Does the hon.:
Minister propose to introduce one?

Shri Diwakar: It is not proposed to
do so at present.

Shri Tyagi: Has any indication been
given to these Advisory Committees of
the lines on which moral, economic and
other programmes are to be drawn up?

Shri Diwakar: The general éuidm;oe
is for superior, higher and better pro-
grammes.

DeceNNIAL CENSUS
*517. Shri Kamath: Will 1ihe Minis-

ter of Home Affairs be pleased to
state:
(a) whether the organization of

machinery for the next decennial cen-
sus is complete; and

(b) the exact date of reckoning?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) The attention of
the hon. Member is invited to the
reply given to part (a) of Shri
Deshbandhu Gupta’s Starred Question
No. 98 on the 17th November, 1950.

(b) The reference date for the
census is the ist March, 1951, but the
actual enumeration will be done be-
tween the 9th February, 1951 and the
reference date.

Shri Kamath: What is the earliest
date by which the relevant figures of
population are likely to be published?

Mr. Speaker: These details were
given on the question referred to by
the hon. Minister.

Shri Kamath: What arrangements
have been made for enumerating
Indians abroad and on the high seas?

Shri Rajagopalachari: Sir, a separate
question may better be put on this

Shri Kamath: What about the
refugees who have come from Pakistan
after a particular date—25th July, 19507
‘What about enumerating them?

Shri

Rajagopalachari: All
resident in India will be enumerated
and checked that day. There will be

persons
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no distinction betweén citizens from’
abroad and citizens in India.

Shri Kamath: Have women workers
been appointed to enumerate purdah-
nashins? '

Shri Rajagopalachari: I think, Sir,
the procedure that we followed the
previous Census will be followed and
it will be satisfactory.

Shri Hussain Imam: Is it proposed to
make any enquiry about the place of
birth and date of immigration or some-
thing like that in this Census?

Shri Rajagopalachari: 1 think I shall
not be able ¢o answer such detailed
questions as to the Census. If hon.
Members wish to have information, if
they will write they will get all the
information required without taking
the time of the House. .

Shri Kamath: Will the date of publi-
cation of the relevant figures of popu-
lation have any effect on the proposed
date for general election?

Mr. Speaker: Order, order.

Shri Hussain Imam: I want to know
whether the hon. Member can lay on
the Table the Questionnaire that is
going to be given to the enumerators.
That will give us all information.

Shri Rajagopalackari: I think if it is
possible it will be done, Sir.

Ayurvedic AND Unani SYSTEMS or
MEDICINES

*518. Shri Kamath: Will the Minis-
ter of Health be pleased to state:

(a) whether Government have con-
sidered the necessity and desirability
of promoting research in Ayurvedic
and Unani systems of medicines; and

(b) if so, what ste Go'
propose to take in matter?

The Minister of Health (Rafkmumari
Amrit Kaur): (a) and (b). Government
have considered this question and
agree that research in Ayurvedic and.
Unani Systems of Medicine should be.
promoted on the lines recommended by
the Chopra Committee. This question
was also considered by the $rd Health
Ministers’ Conference held in August-
September, 1950. Government have
appointed a Committee under the
Chairmanship of Dr. €. G. Pandit,
Secretary, Indian Council of Medical
Research. One of the ilerms of refer-
ence of the Committee is “to work out
and submit to Government a detailed
scheme for the development of a centre
of research in Ayurvedic and ‘Unani
Systems of Medicine on as broad a
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basis as possible on the lines indicated
in the Report of the Committee
Indigenous Systems of Medicine.” The
Report of the Committee is awaited.
Government will take further neces-
sary action after the Report has been
received.

Shri Kamath: How long is it since
thePandltComnntteestaﬂedhmctmn—

Mnl\ari Amrit Kaur: 1 do mnot
remember the exact date on which it
was appointed, but the Report is ex-
pected very ghortly now, probably by
the end of December.

Shri Kamath: Have any Ayurvedic
and Unani universities or institutions
applied to Government so far for aid
in promoting research in Ayurveda and
Unani systems?

~Rajkumari Amrit Kaur: I am pot
aware of any of them applying for
money for promoting research. Many
of them applied for financial aid and
the State Governments do aid a great
many of them.

Babu Ramnarayan Singh: What are
the practical steps which have hitherto
been taken to encourage Ayurvedic and
Unani systems of medicine?

Rajkumari Amrit Kaur: The State
Governments have done a great deal to
encourage both these systems.

Shri Ghule: In view of the fact that
some days ago the indigenous systems
were declared ‘unscientific’ by the hon.
Member, may I know the reasons
which have prompted the Government
to take these steps, which have been
enumerated just now by the hon.
Member, for the progress of these ‘un-
scientific’ systems of medicine?

Mr. Speaker: I am afraid he is enter-
ing into an argument.

Thakur Krishma Singh: Are Govern-
ment aware that the Uttarakhand
Vidyapith near the famous shrine
Kedarnath is doing valuable research
in the Ayurvedic and Unani systems
of medicine?

Mr. Speaker: He is not asking for
information. He is giving information.

Shri Gautam: What steps do Govern-
ment propose to take to co-ordinate
the already existing research work in
the country in connection with Ayur-
veda?

Rafkumari Amrit Kaur: There is very
little research work going on. There
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is a certain amount of research in indi-
genous drugs which is going on, for
example at the new laboratory in
Lucknow. Actual research the
systems of these medicines xs still
under consideration, and no scheme has
been worked out for it.

Shri Kamath: Has Government so far
convened any Conference of Ayurvedic
and Unani practitioners, or was this
matter discussed at any of the Health
Conferences held in the capital?

Rajkumari Amrit Kaur: The matter
was certainly discussed at a Health
Conference. But no Conference of
Ayurvedic practitioners has been called.

COMMONWEALTR  FINANCE MINISTERS’

N MEETING
#521. Sardar Hukam Singh: Will the
sl\gai.t:eister of Finance be pleased to

(a) what the primary object was
for which the meeting of the Com-
monwealth Finance Ministers was
convened; and

(b) what subjects or topics were
discussed and what were the decisions
arrived at?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). The object
of the meetings was generally to pro-
vide an opportunity for consultations
and exchange of views on general
economic and trade questions of
common interest and, in particular, to
review the developments in the balance
of payments of the sterling area. The
Conference was an informal one and no
decisions were required to be taken by
it. There was, however, general agree-
ment on the necessity for continued
economy in dollar expenditure in order
to rebuild the central reserves of the
sterling area to an adequate level.

Sardar Hukam Singh: Has there been
any improvement since July 1949, when
the earlier Conference took place, in
our dollar position?

Shri C. D. Deshmukh: There has
been considerable improvement in the
Central Pool of gold and dollars.

Shri Tyagi: Was an agreement
arrived at with Pakistan with regard to
the repatriation of only such notes as
were in Pakistan up to 30th June, 1048?

Mr. Speaker: How does it arise out
of this question? It is question No. 521
that has been answered. No. 520 is
withdrawn.
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Shri R. Velayudhan: Was there any
proposal in this Conference about a
Commonwealth loan of dollars to India,
as reported in the press?

Shri C. D. Deshmukh: No, Sir.
PENSION APPEAL TRIBUNALS

+522. Babu Ramnarayan Singh: (a)
Will the Minister of Defence be pleased
to state whether the Pension Appeal
Tribunals have been empowered to
record evidence and summon witnesses
and to make declarations whether a
disability or death is or is not attribut-
able to or aggravated by war service?

(b) If so, under what law this power
has been vested?

The Deputy Minister of Defence
é;b,h’“ General Himatsinhj): (a) Y;e;

(b) This power has been vested
under the Pensions Appeal Tribunal
Rules, 1945, which were originally
issued by the Government of India
under the late War Department Noti-
fication No. 1770, dated the 19th
November, 1945 and subsequently re-
published under the Ministry of
Defence Notification No. 1242, dated
the 24th July, 1948.

The Pensions Appeal Tribunals are
non-statutory bodies. No statutory
authority is needed to vest them with
such power.

Babu Ramnarayan Singh: May I
xnow when these Appeal Tribunals
were constituted for the first time and
how many cases have been dealt with
hitherto by them?

Major General Himatsinhji: The Pen-
sions Appeal Tribunals were establish-
ed at the end of World War II, because
during the war nearly 2} million men
were enlisted and the House will be
surprised to know that there were
nearly half a million disability and
family pension claims which had to be
dealt with. The Appeal Tribunals
which have been established have heen
dealing with those cases which have
been referred to them, and they are
working in a most satisfactory way, as
there are very few outstanding cases.

Babu Ramnarayan Siagh: May I
know Sir, how these tribunals are con-
stituted and by whom and with what
authority?

Mr. Speaker: He has already said
that. How many such tribunals have
been set up?
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Major Geperal Himatsinhji: At
end of the War there were 5 tribuntahi:
and now there are only three, one at
Lucknow, one at Delhi and one at
Jullundur. These tribunals are estab-
lished by the order of the Defence
Department, in consultation with the
Law Ministry. Three Members are
appointed, one a legal expert, the
second one a military medical officer
and the third one a service officer.
They have been carrying on the wark
satisfactorily, as out of } a million dis-
ability and family pension claims over
40,000 pension appeals were received
by them and they have all been dis-
posed of except about 1,000 appeals
Wliltih‘:h are outstanding, and being dealt
with.

Mr. Speaker: Mr. T. N. Singh: He
probably wanted to put F question.

Shri T. N. Singh: I wanted to ask
about the medical personnel of the
tribunals but it has been answered.

Shri Gautam: May I know if all the
pec:&lne from South India come to either
Lucknow or Delhi or Jullundur or is
there any tribunal in South India to
deal with those cases?

General Himatsinhji: If the
hon. Member will remember, I said
there were 5 tribunals at first of which
one tribunal was in Madras, which
dealt with all the cases in the South.
As most of the cases in the South are
settled, the remaining few are now
dealt with by the tribunal at Jullundur,
to save expenditure.

Babu Ramnarayan Singh: What are
the qualifications required for the
Members of the tribunal?

Mr. Speaker: He has already said
thatt We will now go to the next
question.

SCHEDULED CASTE STUDENTS (SCHOLAR-
SHIPS)

#523. Shri S. C. Samanta: (a) Will
the Minister of Education be pleased
to state how many Scheduled Caste
students in West Bengal received
scholarships during the years: 1949-50
and 1950-51 for  prosecuting their
medical studies?

(b) Are scholarships paid to them
every month and if not, after what
interval?

(c) Are these students liable to pay
fines and. penalties to their respective
?nsttiituti;ms for non-payment of fees
n -time'
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[The Minister of Education (Maunlana
Azad): (a) 1949-50—91, 1950-51—79.

(b) The scholarship amounts are
sent to the heads of institutions in
2 half-yearly instalments with instruc-
tions to disburse the same to the
scholars concerned in equal monthly
instalments.

(c) Yes. But as far as possible, pay-
ment of scholarships is made in time.
Government have received no com-
plaint about payment of fines by
scholars for non-payment of fees in
time.]

Shri 8. C. Samanta: May I know, Sir,
whether it is taken for granted by the
Government that the scholarships
granted to the Scheduled Caste students
are enjoyed by those who are rich, so

that they may be able to pay from their .

pockets the expenses thereof.]
2 e e hint T U
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- o 3 iy
[Maulana Azad: In the opinion of the

. Government scholarships go to the
deserving cases only.] -
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Shri Barman: Will the hon. Minister
please give the number of students
that applied for medical scholarships?
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[Maulana Aszad: The number of ag

plications received from West Bengal

the years 1949-50 and 1950-51 was 175

~and 141 respectively. The number of

scholarships awarded for medical edu-
cation was 91 and 79 respectively.)
8Shri S. C. Samanta: May I know, Sir,

why Government gives scholarships te
those students who are rich?
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[Maulana Azad: All that the Govern- .
ment could do in the matter has been
done. They have set up a Selection
Board which receives and disposes of
all the applications on their respective
merits. Government does not intend
that the scholarships should go to the
rich.]

st g ;e se
HrgaT fea s € 7
[Shri Chattopadhyay: What is the
total sum disbursed monthly?]
S Ve Luypt Jepr ol UYya
13 JL- uu' -3 th l.‘, %) [ &a29)
-als lcs) i
[Maulana Aszad: An annual sum of
Rupees 10 lacs was provided for the

last year. This year the provision is
for 12 lacs.]

.
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[Shri Chattopadhyay: Is some money
given for the purchase of books etc?]
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[Msulama Azad: No, the sum disburs-

ed is to meet the expenditure of the
institutions.]

Shri Barman: Is it a fact that a large
number of students though they had
passed in the first division could not
be given scholarships due to the fact
that the sum allotted for the purpose
was too meagre and the Committee
could not go beyond what they did?

Loyl g8 = oy 2 O Llye
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[Maulana Azad: No, the Government
do not think so.]

Mr. Speaker: We will now go to the
next question.

HINDI IN VINDHYA PRADESH

*525. Shri Dwivedi: (a) Will the
Minister of States be pleased to state
whether it is a fact that in Vindhya
Pradesh, where all Government work
was being transacted in Hindi so far.
it is now being done in English?

(b) If so, why?

The Minister Without Portfolio (Shri
Rajagopalachari): (a) No, Sir. There
is, however, greater use of Englich in
the Vindhya Pradesh Secretariat and
in the offices of Heads of Departments,
as all correspondence with other States
and the Ministries of the Government
of India is in English.

(b) Does not arise.

Shri Dwivedi: May I know if it is
a fact that almost all the subordinate
staff in the Vindhya Pradesh Secre-
tariat who were doing government
work in Hindi already are declared
inefficient because they cannot do in
English language as well?

Shri Rajagopalachari: As I have
pointed out English has had to be
introduced in the Vindhya Pradesh
by reason of the new reorganization,
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and they have to carry on cerrespond-
ence with other States and also with
the Government of India departments:
This new circumstance has brought
about new duties and requirements.
Beyond that there has been no inter-
ference with the use of Hindi as a
language.

Shri Tyagi: Does the Chief Minister
know Hindi?

Shri Dwivedi: Is it a fact that Hindi
is well understood in the Vindhya
Pradesh and when Hindi is the Rajya
bhasha...............

Mr. Speaker: Order, order.
arguing.
want?

Shri Dwivedi: Has Hindi also been
introduced in the courts?

Shri Rajagopalachari: The work in
the Judicial Commissioner’s court as
well as in the subordinate courts is
done in Hindi. The judgments, orders
and decrees are however recorded in
English. In most of the districts and
tehsils and subordinate offices the
work is done in Hindi. I have already
explained, Sir, the special reasons
why when there is inter-state corres-
pondence or with the Government of
India Departments a change i pro-
cedure has become necessary.

Shri Dwivedi: In view of the fact
that the court work was being done in
Hindi, may I know if judgments,
orders, etc., will be translated in
Hindi? :

Shri Rajagopalathari: I have no
doubt this will be done. When I said
it was recorded in English, it was
implied that it would be translated
for the parties concerned.

Mr. Speaker: This relates to a parti-
cular State. I do not propose to allow
general questions about Hindi. I do
not understand why so many Mem-
bers from various provinces are keen
to put questions over this.

Shri Hussain Imam

Mr. Speaker: Order, order. They are
beyond the scope of the gquestion.

He is
What - 'information does he

rose—

CENTRAL FEDERAL UNIVERSITY

*527. Prof. K. T. Shah: (a) Will the
Minister of Education be pleased to
state whether any proposals have been
made by the All India Council of
Technical Education in regard _to the
establishment of a  Central Federal
‘University in India?

(b) If so, have the existing Univer-’
sities in ‘India been consulted in the
matter?
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(c). What are the opinions expressed
by those bodies?
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[See Appendiz V, Annexure
No. 5]

[The Minister of Education (Maunlana
Azad): (a) A suggestion has been
made by the Co-ordination Committee
of the All India Council for Techni-
cal Education that the Council should
be invested with statutory powers to
confer degrees in engineering, tech-
nology and commerce on students of
Colleges not afflliated to any of the
Unitary Universities and to hold
examinations therefor. The sugges-
tion is under consideration of the All
India Council for Technical Education.

(b) The Universities were consulted
in the matter by the represensatives
of the Inter-University Board on the
Al:i India Council for Technical Edu-
cation.
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(c) A statement giving the views of
the Universities is laid on the Table
of the House. [See Appendix V,
annexure No. 5.]

Mr. Speaker: What is the point of
qrder?

Shri Raj Bahadur: May I krow
whether it is the ruling of the hon.
Speaker that in reference to a question
which pertains to one particular State,
Members from other States cannot ask
supplementary questions?

Mr. Speaker: If that is the impres-
sion of the hon. Member, it is a com-
plete misconception of the situation.
Hon. Members will understand that, I
am trying my best to put through as
many questions as possible, because 1
find that a large number of questions,
which ought to be of interest to Mem-
bers generally, are not answered
because of the unnecessarily large
number of supplementaries. It is
therefore. that I am trying to pass on
as quickly as possible after gauging
whether questions are put which really
call for or give important information.
It is no use going into details in the
Question hour, so as to bar other
questions. Therefore, it is not that
Members of Parliament from other
States cannot put supplementary ques-
tions. But. when a question is restrict-
ed to information from a particular
State, it should not be twisted into a
general question relating to the use of
Hindi language. Therefore. I said that
1 did not know why Members from
other parts were so keen on having
information about the use of Hindi in
a comparatively small State like
Vindhya Pradesh.

Dr. Deshmukh: That indicates the
policy of Government.

Mr. Speaker: Order, order. The
original question should have been
wider. 1 suspected that argument and
therefore I said that it should not be a
discussion on the policy regarding
Hindi. During the Question hour, we
are not discussing any policy. Hon.
Members will remember that the
Question hour is meant primarily for
eliciting information. On having that
information, they may use it for the
purpose of criticising the policy of
Government. If we are going to dis-
cuss policies, then, I think the best
course will be to have one question
for one day and go on with supple-
mentaries for the whole Question hour.

Dr. Deshmukh: We want to elicit
this information for discussing.........

Mr. Specker: Order, order.
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Shri Raj Bahadur: I raised this point
because on the question relating to the
Trust created by the Nizam also, sup-
plementaries were too much limited.

Mr. Speaker: They were bound to
be limited. Hon. Members will under-
stand that supplementaries on every
question are bound to be limited, unless
we exclude all other questions from
oral answers. It is a choice between
two evils. To my mind, barring infor-
mation on all other questions is a
greater evil than a little less informa-
tion on one question to which some
supplementaries reasonably can be and
are allowed. -

Prof. K. T. Shah: May I know if the
opinion of the Inter-University Board
representatives is strongly against the
proposal?
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[Maulana Azad: Out of the univer-
sities to which it was circulated for
opinion, ten have not yet sent in their
opinions. They are as follows:—
Andhra, Mysore, Nagpur. Calcutta,
Lucknow, Patna, Baroda. Punjab and
Rangoon. Opinions in respect of all

other universities have been received
and they are all totally opposed to it.]

Prof. K. T. Shah: May I ask if the
proposal would therefore be delayed
pending receipt of opinion from others
also, and whether the opinion expressed
by the Inter-University Board repre-
sentative on the Council Dr.
Lakshmanaswami Mudaliar is on behalf
!l)f those Universities, entirely against
t?
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[Maulana Azad: Dr. Mudaliar had
circulated a statement to all the univer-
sities in reply to which these opinions
have been received. The replies of the
universities which have not yet inti-
mated their opinion will naturally have
to be awaited. Further so far I am
aware, the All India Council for
Technical Education itself has not taken
any decision in the matter.}

Prof. K. T. Shah: Is the proposed
University a separate corporation or is
it part of the Technical Education
Council itself?

Mr. Speaker: What is the question?

Prof. K. T. Shah: If I foliowed the
answer of the hon. Minister, it was that
the Council will give Degrees if the
proposal is accepted. I want to know
whether it will be a separate Corpora-
tion as a University.
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[Maulana Asad: .The hon. Member
has not understood my answer. I have
not stated that the proposal will be
accepted provided the Council decides
in its favour or that the Council will
become competent to award degrees.

What I have said is that the opinion
has not been received from some of the
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universities and the same will have to
be awaited. The matter will come
before the Government after the Coun-
cil has formed an opinion on it. So
far the Government have nothing to
do with this proposal.}

l‘ml.K.T.Sluh:Aretheproposed

post-graduate Degrees or ordi-
nary Degrees?
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must be some proposal regarding the
post-graduates as well.}
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[ShriT.N.Singh:MayIknowiIthe
Central Council Scheme is adopted it
will mean that the universities which
are awarding degrees at present, will
no longer be competent to do so. I
also want to know as to what will be
the position of research scholars and
poa;tfgraduate students in this new set
up?
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[Maulana Azad: The hom. Member is
putting this question to me as if the
proposal has emanated from the Gov-
ernment itself. The Government has
nothing to do with this scheme. The
scheme has been sponsored by the Co-
ordination Committee of the Technical

Board and is still under consideration

of that Board. In case the Board

approves it, only then the question of
the Government's forming an opinion
on it will arise. The Co-ordination

Committee have not suggested that the

Board should in any way interfere in

the awarding of degrees by the uni-
versities. Their suggestion is only this
much that the Board be competent to

award degrees to the students of such
colleges which are not affliated with
any unitary university. Anyway it is

not necessary to go into any further
detail at this stage.)

RE-ORGANISATION OF CONTROLLER or
MILITARY AccounTts OFFICE

*528. Dr. V. Subramaniam: (a) Wil
the Minister of Finanee be pleased to-
state whether it is a fact that the
Controller of Military Accounts, South-
ern Command, has suggested some
plans for the re-organisation of his
office at no-cost basis?

(b) If so, what action has Govern-
ment taken in the matter?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes.

(b) The matter is under considera-
tion.

Dr. V. Subramaniam: May 1 know
what the strength of Military
Accounts Department is?

Shri C. D. Deshmukh: I want notice
of the question, ‘

Dr. V. Subramaaniam: Is there going
to be a reduction in the Military Ac-
counts Department for economy pur-
poses?
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Shri C. D. Deshmukh: Do I under-
stand the question to mean whether
this proposal that is
going to lead to any reduction in the
Military Accounts Department?

Dr. V. Subramaniam: Yes.

-~ Shri C. D. Deshmukh: The proposal
is likely to involve additional expendi-
ture and not effect economy.

ADvISORY BOARD Oor Sociar WELPARE

*529, Prof. S. N. Mishra: Will the
Minister of Education be pleased to
state whether the Advisory Board of
Social Welfare, at its recent sitting,
recommended for the standardization
of social welfare training in all insti-
tutes of social sciences in India?

(O D) piatynd o ks
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[ The Minister of Education (Maulana
Azad): Yes, Sir.]
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[{Prof. 8. N. Mishra: Did the Advi-
sory Committee receive any letter
from the hon. Prime Minister on the
subject and, if so, what was the sub-

ject matter of that letter, and what
action has been taken on the same?]
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{Maulana Azad: The hon. Member
wishes to know whether any letter
was sent by the Prime Minister. No,
1 cannot say anything on this point.)
Mo qwe o Faw: WTEH
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[Prof. S. N. Mishra: Has any curri-
culam been prescribed in this respect?]
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[Maulana Azad: Yes, action has
already been taken in this matter.
The Ministry of Labour had convened
a Conference in 1948 to consider the
question of prescribing a  Welfare
Course. Thereafter another Conference
was convened by the Ministry of Edu-
cation and a standard course was
drawn up. Subsequently the represen-
tatives of various Social Welfare
institutions were called on the 29th
September, 1950 and the course in
question was placed before them.
They agreed with it and also made:

some additions. The same course,
therefore, is now being pursued.]
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[Prof. S. N. Mishra: Will the hon.
Minister please elucidate as to the
nature of posts for which those people,
who have completed their education
in these institutes, are recruited every
year by the Government?]
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[Maulana Azad: It is clear that the
-Committees in question have come in-
to being only after 1948. The final
decision regarding the course was
taken only on 29th September, 1950.
Sa far as this course is concerned, we

should wait for some days to watch
its results.]

Dr. Deshmukh: May I know how
many institutions there are in which
they train workers in social welfare
and if dny such institution has been
started recently?
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[Msulana Asad: I am unable to
‘give this information.)
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{Shri Tyagi: What subjects are

this Social Welfare
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(Maulana Azad: I will not be able

to furnish full details to the bon.
Member. but briefly I may hint that
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and the third concentration course.
All necessary subjects have been in-
cluded in the course, for instance g
part of the course is in connection with’
the essential knowledge of Psychology,
another comcerns some knowledge of
Economics. Various branches of social
work have been included in the course.
Answers to such topics like the pro-
blems facing Indian life and the
general condition of the Indian work-
ing classes have been provided.]

VENKTACHAR JAGIRDARI EnQuiny Com-
MITTEE

*530. Prof. S. N. Mishra: Will the
Minister of States be pleased to state:

(a) whether the Venktachar Jagir-
dari Enquiry Committee has submitted
its report; and

(b) it so, whether any steps have
been taken for the implementation of
ts recommendations? .

The Minister Without P
(Shri Rajagopalachari): (a) Yes.

(b) The recommendations are under
ronsideration.

Prof. 8. N. Mishra: Sir, may I know
when the report of the Committee was
submitted to the Government?

Shri Rajagopalachari: Sir, the re-
port has been published. I am not
now able to give the date, but it has
been published and some preliminary
discussions have already been held
and further discussions will be held
in December.

Prof. 8. N, Mishra: Sir, May I know
whether the Committee has recom-
mended the abolition of Jagirdaris
and if so, on what basis i3 compensa-
tion contemplated to be given?

Shri Rajagopalachari: Sir, as I said
already, the recommendations have
been published and the recommenda-
tions are for the abolition of the
Jagirdaris; but as to how they should
be abolished and what compensation
should be given. these are subject
matters of the discussions which are
now going on.

Shri Jainaraln Vyas: Sir, is it a
fact, that the Jagirdars of Rajasthan
and Madhya Bharat have been given
an assurance by the State Minlatry
that their problems will be settled and
solved through mutual discussions,
irrespective of what the recommenda-
tions of this Committee are?
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Shri Rajagopalachari: The recom-
mendatious of the Committee being
for avolition, on that basis, the dis-
cussious have to be held in order to
bring about the abolition in the most
peaceful and satisfactory manner
possibie.

what are the reactions of the peasan-
try in Rajasthan and Madhya Bharat
in respect of the Committee’s report?

Shri Rajagopalachari: The re-
actions of the peasantry cannot be
summarised by me, Sir.

Shri Raj Bahadur: In how many years’
time, Sir, wili wne abolition of Jagirdari
system take place according to the
Committee’s tions?

Shri Rajagopalachari: The report
has been publshed and discussions
are going on. Therefore it cannot be
a Mailci ol years.

Kaawar Jaswant Singh: Sir, what
would ve the procedure for the im-
pleniciaiution of the recommendations
of tLiv Cuunnittee? Will it be by means
of au Act of Parliament or of the
State l.egislature or by orders from
the States Ministry?

Mrs. Speaker: Order, order. We go
to the next question.

NATIUNALISATION OF IMPERIAL BANK OF
InDIA

*531. Prof. K. T. Shah: (a) Will the
Minister of Finance be pleased to state
what steps have been, or are being,
taken to implement the policy of Gov-
ernment, as declared at the time of
the passage of the legislation nationa-
lising the Reserve Bank of India, to
socialise the owmership management
and control of the Imperial Bank of
India, and to Indianise its personnel?

(b) What objections or obstacles
have Government found in carrying
out that policy?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). I would
refer tho hon. Member to the reply

iven by my predecessor to Shri M.

nanthasayvanam Ayyangar on the
1st Fehruary 1949 and the statement
he made in the Constituent Assembly
(Legisintive) on the 10th February
1949  Aurine the discussion of the
Banking Companies Bill.

Prof. K. T. Shah: May 1 enquire if
the name  “Imperjal Bank” will still
continue to remain, when the empire
itself has gone?

Mr. Speaker: That is more or less
a question of argument.
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Shri Joachim Alva: In connectiem
with part (a) of the guestion about
Indianisation of the personnel of the
Imperial Bank, may I know, Sir, how

require potice ot T et ion o
uire notice o uesti ,
Idonotcanymesegmé:y

PASSEs FOR PRESS REPRESENTATIVES

*532. Prof. K. T. Shah: (a) Wil
the Minister of Information and Broad--
easting be pleased to state what are
the rules governing the issue of passes
to representatives accredited to
the Government of India?

(b) Have any such passes been -
cancelled or withdrawn since the 15th
August, 19477

(c) If so, why?

The Minister of State for Informa-
Broadeasting (Shri Diwakar):
(:) 'll;he Rul:o that governs the issue
[ asses Press representatives
accredited to Government of India
is Rule No. 13 of the Rules for Accre-
dxzauon' of Press correspondents 1e-
presenting Indian newspapers and
news agencies, a copy of these rules is
placed on the Table of the House. {See
Appendix V, annexure No. 6.}

(b) Yes; in 101 cases.

(c) In 17 cases as a result of can-
cellation of accreditation and in 84
cases as the correspondents ceased to
function at the Headquarters of the
Government of India.

Prof. K. T. Shah: Sir, may I know
whether the rules provide for any

appeal against a decision for the with-
drawal of a pass?

Shri Diwakar: None that I know.

Prof. K, T. Shah: So is it the decision
of the Minister concerned or the
Government?

Shri Diwakar: Of the Government.

Shri Kamath: Sir, in cases of can-
cellation of accreditation, besides
cancellation of the passes, what are
the other penalties imposed upon the
press correspondent?

Shri Diwakar: 1 think if the rules
are read through, all the detafls will
be found there.

Shri Tyagl: The reply of the hon.
Minister gives not the exact figure of
cancellation of accreditation—it merely
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says 101. I would like to know whether
that is the exact figure or theﬂﬁlire
imerely means many cases as in idio-
matic use?.

Mr. Speaker: He has given the
figure—101. That is the exact figure.
Dr. R. 8. Singh: May I know the

number of passes withdrawn and
‘which have since been restored?

Shri Diwakar: I do not see any
being restored. There was one which
I::ils restored, but it was again cancel-

Shri Kamath: Does the cancellation ~

of the pass debar the correspondent
from merely attending Press Confer-
-ences of Ministers, or does it also
debar  him from the Parliamentary
galleries?

Mr. Speaker: Order, order, no ques-
tion about Parliamentary galleries,
which are under the control of the
Speaker.

Dr. R. 8. Singh: May I know whether
there has been any representation
made for restoring some of the can-
celled passes?

Shri Diwakar: If the hon. Member
refers to any particular case......

Mr. Speaker: I would not allow him
to refer to any particular case. °

Shri Diwakar: Then I would require
notice, Sir.

RECOVERY OF SUMS WItHHELD BY
FOREIGN BANKS

*536. Shri 8. V. Nak: (a) Will the
Minister of States be pleased to state
what action has been taken regarding
the recovery of the sums withheld by
foreign banks in the name of Moin
Wawaz Jung and others, belonging to
Hyderabad State?

(b) How much of it has been spent
‘away till how?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) The
matter is in the hands of the Law
Officers of Government and in one
case a suit has been filed.

(b) Government have no informa-
tion.

Shri 8. V. Nalk: May I know, Sir,
it any amounts are still being with-
held in London which are in the name
of the Pakistan High Commissioner?

Shri Rajagopalachari: It is in that
matter that suits are being contem-
plated. One suit has been flled and
another is under contemplation: There
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is some delay under the advice of the
law oﬂ;leetianr;. Amtl Ialsla regards the
money nt, ve said there
is no informaf.lp:n. but in the case of
amounts that have been transferred
to the Pakistan High Commissioner,
there is no likelihood of any money
being lost by intermediary action, be-
cause the Pakistan Government are
‘good’ enough to cover all the damage
that might arise.

Shri 8. V. Naik: At what stage is
the suit filed against Moin Nawaz
Jung?

Shri Rajagopalachari: It is pro-
posed to file a suit for the recove
of the amount (that is about £1 mii-
lion and odd of Hyderabad money) in
the Westminster Bank in the name of
the Pakistan High Commissioner in
England. The preliminaries have been
completed, but legal advisers are of
the view that before actually filing the
suit we should see the defence put in
by - Moin Nawaz Jung in the other
case. There has been difficulty in
serving him with a writ. Substituted
service has to be taken and the solici-
tors are dealing with that.

Shri M. L. Gupta: Has the case
been flled against the High Commis-
sioner of Pakistan or against Moin
Nawaz Jung?

Mr. Speaker: This is a matter in
the hands of the lawyers. They will
do as the lawyers advise.

Shri M. L. Gupta: How is it pro-
Sir?

Mr. Speaker: Order, order.

Shri Rajagopalacharl: The suit
that has been flled is against Moin
Nawaz Jung, Zahir Ahmed and the
Barclay Bank. The suit that is pend-
ing with lawyers will be disposed of
under lawyers’ advice,

CoasT GUARD SERVICE

*539. Shri Kamath: Will the Minis-
ter: of Defence be pleased to state:

(a) If any proposal is under con-
sideration for the organisation of a
Coast Guard Service on the model of
the U.S.A. for the purpose of patrol-
ling the long coastline of India;

(b) it so, what steps have been
taken in this direction so far; and

(c) it not, why not?

The Deputy Minister of Defénce
(Major-General Himatsiahji): (a) to
(c). Government do not consider ‘it
necessary to constitute a Coast Guard
on the model of that operating in the
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United States of America as the
arrangements at present existing in
India for carrying out such duties are
sufficient to meet our present needs.

Shri Kamath: What, Sir, are the
a and what is the
of the force employed for this pur-
pose?

Major-General Himatsinhji: I want
notice of that question, as I have no
information on the subject with me.

Shri Kamath: Is it not a fact, Sir,
that Government, not the sent
Government, but the then vern-
ment, took certain steps in this direc-
tion during the war?

Major-General Himatsinhjl: Yes,
Sir, certain steps were taken during
the war to guard against the enemy.
But the functions performed by these
Coast Guards in America are different
from those performed by them in
India, i.e., in the U.S.A. Coast Guards
are controlled by the Navy; in India
the functions performed by the Coast
Guards are dealt with by four different
Ministries. Our arrangements are
considered satisfactory. and therefore
it is not thought necessary to adopt
the same system as in the US.A.

Shri Kamath: Is there some such
system in the UK.?

Mr. Speaker: Order, order, let us
not proceed with this.
PLAINS TRIBAL AREAS OF ASSAM

*540. Shri J. N. Hazprika: Will the
Minister of Home Affalrs be pleased
to state whether any proposal for the
grants for the Development Scheme
for the Plains Tribal Areas of Assam
has been submitted for the appfoval
of the Government of India under
Article 275 of the Constitution?

is in the affirmative.

Shri J. N. Hazarika: May I know
what are the names and the cost of
these schemes and when will the
amount be made available for their
implementation?

Shri Rajagopalachari: There were
iwo proposals received: one for a set
of schemes costing about Rs. 20 lakhs
for the purpose of promoting the
welfare of the Scheduled tribes in the
plains districts of Assam and another
set of proposals costing Rs. 24 lakhs
for. the purpose of raising the level of
the administration of the tribal areas
specified in Part A of the Table ap-

pended to Paragraph 20 of the Sixth:
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Schedule, The latter has already been
accepted and sanction bhas been eon-
veyed to the Government of Assam.
The former . costing.Rs. 20 lakhs for
promoting the welfare of the scheduled
tribes. are defective -in respect of
details. The matter has been referred
back for more details and they are
also being circulated to the concerned
Ministriea It will be takem up by
the Finance Ministry very soon. It
will, therefore, be some time all the
same before the. schemes are finally
sanctioned.

Shri J. N. Hazarika: Sir, the reply
is not to the point.

Mr. Speaker: Order, order. The hon.
Member may put a question, but not
make observations.

Shri J. N. Hazarlka: My question
related to the Plains Tribal Areas of
Assam, while the answer given per-
tains to Hill tribal areas.

Shri : The develop-
ment schemes estimated to cost Rs. 20
lakhs for the purpose of promoting
the welfare of the tribes refers to the
plains districts of Assam; the schemes
estimated to cost Rs. 24 lakhs related
to the Areas mentioned in Part A of
the Table in para. 20 of the Sixth
Schedule. I am not quite expert
enough to give an answer -as to the
distinctions straightway.

Moulvi Wajed Al: What is the
amount that is sanctioned in the Bud-
get for the year 1950-51 for the
development of plains tribal areas?

Shri Rajagopalachari: I suggest that
the hon. Member may table a fresh
question.

SchooLs IN DELEr |

*542. Giami ‘G. S. Musafir: Will the
hgztaejster of Education be pleased to
state:

(a) the total number of colleges,
Higher Secondary ‘Schools, and Pri-
mary schools in Delhi and New Delhi
before partition of the country; and

(b) the number of new Colleges.
Higher Secondary Schools and Pri-
mary Schools opened by Government
after partition?

W) - oA smd I -
L3 &y 32 Joa? S efte e

-a Uy

[See Appendiz V, annexure

No. 7.]

[ The Minister of Education (Maslana
Aszad): (a) and (b). A statement |is

Jbeing laid on the Table of the House.

[See Anpendix V, annexure No. 1.}
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[Giani G. S. Musafir: In this con-
nection may I know whether, taking
into consideration the increased number
of students in Delhi the present number
of schools and colleges is considered
to be sufficient?]
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[Maunlana Azad: I cannot commit
myself to say that the number is quite
sufficient. The reason is that the popu-
lation has suddenly increased and is
still increasing. But every effort has
been made to cope with the present
conditions. Before Partition the num-
ber of colleges in Delhi and New Delhi
was nine. An addition of three was
made after the partition. Similarly num-
ber of Higher Secondary Schools was
44, 13 new ones have been added; the
number of middle schools was 35,
nine more have been added, the num-
“ber of primary schools was 135 and
77 have been added. In all 104 institu-
tions have been opened in the post
partition period.]

lgf:)j'-au- -U"','ﬁdju
Lt pisSymd ST hade
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[Giani G. §. Mwsafir: Will the Minis-
ter of Education be pleased to state
whether the Government has given any
aid on its own behalf to the schools
opened by the displaced persons after
their migration to this place?]} ..
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. [Maulana Azad: The hon. Member
is aware that the Government have
some set rules of its own and the
applications received are considered
in the light of these rules.]

,’V:Y’."‘"'J‘f"',_g?dlb‘
P ey S S 2 sy s Sl
RS W PR

Sute A K o alsal
[Giani G. 8. Musafir: My question is
whether or not some aid has been
given to any schools that may have
been opened by some refugee 1eachers?]

-a S8 s olt b:&',n

Azad: Aid has been
given.]
W Ro B =W : Rl F cwd
e feat 1

[Shri K. K. Vyas: What is the num-
ber of nursery schools in Delhi?]
st el e ez Ol Ulge
- K Ly

[Maulana Azad: I am unable to tell
that just now.]

ﬂoﬁllo!ﬂo i'!'ﬁ: art mﬁ
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[Dr, M. C. Reddy: What is the total
amount that is being given to all the
institutions in question and by how
much the amount has been increased?}
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{Manlana Azad: I am afraid I will
not be able to give these figures just
riow. I have got only the number of

schools at this moment but not the
figures regarding the  expenditure.]
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[{8bhri Gautam: Will the Government
consider the advisability of not follow-
ing these rules - rigidly taking TInto
consideration the present speécial con-
ditions ‘and try to help these new
schools.] ’

el 2GS e gl ]
bof oa £ g8l & e S5
ellee K - I8 dyeS ptpaRetd]
Wb ot gy S Sl S A kg
o SR Ly - 0 S e

e I

[Maulana Asad: So far the Govern-
"have been working in this very
_8pirit. You may well understand that
’ new institutions have been opened
‘after the partition which goes to show
that the rules were not followed very
m‘l’y QOtherwise, perhaps work
not have progressed so rapidly.]

WSI’I‘TEN ANSWERS TO QUESTIONS
GOVERNMENT COLLEGE, AJMER

*519. Shri Sidhva: Will the Minister
of ym be pleased to state:

(&) "Whether it it a fact that the

Government College at is
romied with W&““; Ajmer is over-
(b) it so, whether a demand h
beeri made té ‘rum’the Colleme n 1\::

»

k]
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(c) whether any proposal has been
made by the State Government to con-
struct more rooms in the college
building to accommodate the number
of students that are awaiting enrol-
ment; and

(d) what action Government pro-
pose to take in the matter?

The Minister of Education (Maulana
Azad): (a) Yes, Sir.

“(b) Yes. Only for B.Com. classes
which have started running in morning
shift from the current session.

(c) A proposal for the construction
of additional accommodation in the
Government College, Ajmer, is under
the active consideration of the State
Government.

(d) All facilities will be provided
within the funds available to Govern-
ment for the purpose. The State Gov-
ernment are also considering the
question of getting the status of some
of the non-Government Intermediate
Colleges raised to Degree Standard.

LoaN FROM WORLD Bank

+524. Prof. Ranga: Will the Minister
of Fimance be pleased to state:

(a) for what irrigation and power,
iron and steel, machine-tool and Peni-
cillin Projects have Government asked
for loans from the World Bank.

(b) what is the total loan asked for
and how much has so far been granted
and at what rate of interest;

(c¢) what loan applications are still

with the gmk:

(d) whether estimates. plans etc,
for“ any other projects, are being pre-
pared and ‘¥ so, what are the most im-
portant ones;

(e) whether any negotiations are
being carried on to obtain loans from
thsi t and Export Bank of US.A.;
an

(f) what funds and “Know How”
are asked for and are to be
obtained under the Point Four Pro-
gramme of U.S.A. and 'its administra-
tion by the UN.O. Bodies?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). We had
asked the Bank to examine broadly
the schemes for purchase of Railway
locomotives, Land Reclamation, Bokaro
‘Thermal ‘system, the rest of the Damo-
dar Valley project. Bhakra and Nangal
projects and the erection of steel
plants. Specific loan applications were,
however, made only for the first three
projects for which the Bank has made
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. the following loans:

(i) $34 million carrying 4 per cent.
interest for the purchase of Railway
locomotives.

(ii) $10 million at 3} per cent.
interest for the purchase of tractors
for the Land Reclamation scheme.

(iii) $18) nilillion at 4 per cent.
interest for the Bokaro Thermal
system.

{c) No loan applications are pend-
ing with the Bank.

(d) No estimates or plans are being
prepared with the specific object of
applying for further loans from the
Bank at the present stage. Our plan
included in the Colombo Plan contains
many items which may later prove
suitable for further assistance from
the Bank.

(e) No. Sir.

(f) A statement is laid on the Table
of the House. |[See Appendix V,
annerure No. 8].
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[*526. Dr. Devi Singh: Will the Minis-
ter of Health be pleased to state the
total number of registered doctors and
nurses in the whole of India?)

The Minister of Health (Rajkumari
Amrit Kaur): On the 31st December,
1949 the number ol registered doctors
was 55.321. The number of nurses is
estimated to be in the neighbourhood
of 10,000. It is not possible to say.
however, how many of these are
registered. The information is being
collected and will be furnished to the
House in due course.

CriMminaL TRiBEs AcT EnqQuiry Com
MITTEE (RIPORT) :

*533. Shri Chandrika Ram: (a) Will
the Minister of Home Affairs be
pleased to state whether Government
have received the report of the Crimi-
nal Tribes Act Enquiry Committee?

(b) If so, what are the main recom-
mendations of the Committee?

(c) How long will Government take
in implementing them?

The Minister Without Poertfelie
(8hri Rajagopalachari): (a) Yes.
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(b) A summary of the recommenda-
tions is piaced on the Table of the
House. [bec Appendix V, annerure
No. 8].

(¢) The recomimendations are being
examined by Government and orders
will be passed as soon as possible.

{_C-ORDINATION OF HEALTH AND MEDICAL
DEPARTMENTS

“534. Shri Chandrika Ram: (a)
Will the Minister of Health be pleased
to state whether it is a fact that
Government of India have issued in-
structioms to the various State Govern-
ments to co-ordinate Health and
Medical departments into one depart-
ment?

(b) If so, what States, if any. have
taken action in this regard?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). The ques-
tion of amalgamation of Medicgl and
Pubiic Health Departments was con-
'sidered by the 1st Health Ministers’
Conference held in October. 1946 which
accepted the proposal in principle.
The Governments of Madras' and
Bombay dissented. The Governments
of West Bengal, U.P., Madhya Pradesh,
Punjab and Orissa have already given
effect to this recommendation. The
Governments of . Bihar and Assam
have accepted the proposal in printiple
and will give effect to it when a suit-
able opportunity occurs. The Govern-
ment of Madras consider that co-
ofdination between the two Depart-
ments is preferable to their amalgama-
tion..

Regarding Part B States information
has been called for and will be laid on
the Table of the House when received.

STATE FmaNce Exquiry COMMITTEE

*535. Shri Chandrika Ram: Will the
Minister of States be pleased to state
which of the recommendations of the
State .Finance Enquiry Committee will
be implemented?

The Minister Without Portfolie
(Shri Rajagopalachari): 1 would draw
the attention of the hon. Member to
the Federal Financial Integratio
Agreements entered into with '
States (excepting Jammu and Kash-
mir). coples of which have already
been supplied to all Members of the
House.
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Noririep CrRiMiNAL TRIBES

[*537. Dr. Devi Singh: (a) Will the

of Home Affairs be pleased
fo state the number of notified crimi-
nal tribes in India?

(b) When will the restrictions im-
posed on them be removed?

(c) What steps are being taken for
their settlement?

(d) Has any committee been ap-
pointed to investigate into the

economic and social conditions of these
tribes?

(e) If so, when is their report likely
to be published?)

The Minister Without Portfolie
(8hrl Rajagopalachari): (a) 135 at
present.

(b) to (e). A Committee was ap-
pointed in September, 1949, to enquire
into the working of the Criminal Tribes
Act of 1824 in the various States and
to make recommendations for its modi-
fication or repeal. The Report which
was received on the 8th November.
1850, is now being examined by Gov-
ernment. The Report as well as orders
of Government on the recommenda-
tions made by the Committee will be
published as quickly as possible.

FIRE-ARMS MANUFACTURING FACTORIES

*538. Pandit Munishwar  Datt
Upadhyay: (a) Will the Minister of
Home be pleased to state how
ml:yunmr{:s Imdalnuhc:turlng factor-

n In
yearly producions a and what is their

(b) Are private
licences to produce ﬂmg given

The Minister Without

(Shri hari):
fermation has beenﬁ) o

Portfolio
The in-
called for from

the State Governments, and will be
placed on the Table of the House in
due course.

(b) Yes in certain cases.
DETERMINATION OF POPULATION

*541, Shri R. K. Chaudhuri: (a)
Will the Minister of Home Affairs be
pieased to state whether it is a fact
that the population as determined by
the President of India for the purpose
of delimitation of Constituencies,
falls far short of the real population of
different States, particularly that of
Assam and in some cases lesser than
the- figures of population as found in
1931 and 1941 census?

(b) I so, and in view of the fact
that the General Elections are not
being held in April-May 1951, have
Government advised the President to
make a fresh determination of the
population or alternatively will the
delimitation of Constituencies be made
on the basis of population as reckoned
by 1951 census?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) No, Sir; -
the determined population does not
fall short of the 1931 census popula-
tion of any State. It exceeds by a sub-
stantial margin, the 1941 census
population of Assam (within its pre-
sent boundaries) as well as of every
other State in India except two. The
determined population for all States
taken together exceeds the 1941 census
population for these States by nearly
29 millions. There is no reason to sup-
pose that the determined population
falls far short c¢f the real population.

(b) Does not arise.
SHops FOR DISPLACED PERSONS

*543. Glani G. S. Musafir: Will the
Minister of Health be pleased to state:

(a) the number of :shops lying
vacant in  Amrit Kaur Market,
Paharganj, New Detlhi. built by the
Municipal Committee, Delhi, for
displaced persons;

(b) for how much time these shops
have been lying vacant and why; and

(¢) whether there are no displaced
applicants desirous of hiring these
shops?

The Minisier of Health (Rajkumari
Amrit Kaur): (a) Thirty two.

(b) and (c). A certain number of
stalls were being kept vacant for the
last 18 months as it was proposed to
allot these stalls to squatters evicted
tfrom Khari Baoli and Nai Sarak:
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These squatters having been recently
accommodated  elsewhere, the Delhi
Muiticipul “Committee have restarted
allotment of stalls in this market.
During the last 3 or 4 months about
thirty stalls have been allotted to dis-
placed persons. Applications from dis-
placed persons are still being received
and after scrutiny allotments will be
madc to bona fide displaced persons.

CRIEF Cnumssxoms Apvisory
" CouNciLs

28. Shri Deshbandhu Gupta: Wil
the Minister of Home Affairs be
pleased to lay on the Table a mt&
ment showing the number of meetings
of the Chief Commissioners’ Advisory
Councils of each of the Part 'C’ States
held” upto 30th September, 1950 since
the formation of each such Advisory
Council, the' number of resolutions
passed by cgach Council and the action
taken by Government on the same?

The Minister Without Portfolie
(Shri Rsjagopalachari): I lay on the
Table of the House the required infor-
m,aﬁ?n. [See Appendir V, annexure
No:'10].
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29. Shri  Sivaprakasam: wm the
Minister of Home Afiaits be -pleuiiod
toghte

(a) the total nua::er of 'eu\dmh
who appeared in recen
tive tions for the Indian
Administrative Servié ‘and “the Indisa
Police Service; and

(b) the number of vacancies that
exists now in these Serviceés?’ :

(S Bkt
Yeor 1.4 5 I.P.S.
1048 1,990 1,400
1949 1,501 1,181
1950 2,313 1078

(b IAB 36
LP.S. 123
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PARLIAMENT OF INDIA
Thursday, 30th November, 1950

The House met at a Quarter to Eieven
of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11.45 am.

DEATH OF SHRI GURUNATH
BEWOOR

Mr. Speaker: [t pains me very much
to bring to the notice of the House the
unexpected and sad demise of Shri
Gurunath Bewoor. He served the
Government in various capacities and
while Secretary to the Government of
India and latéer as Member of the
Executive Council he was nominated a
Member of the Central Assembly.
Many of us knew him very closely.
Those who knew him would remember
that he was one of the oldest official
‘members of the Central Assembly.
We naturally mourn his loss and our
condolences go to his bereaved family.
The House may stand for a while as a
mark of respect.

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL

Shri Kamath (Madhya Pradesh):
Sir. before we proceed to legislative
business...... .

Mr. Speaker: There are some other
1items before we proceed to it. - The
Secretary will report about the peti-
tions received relating to the Bill to
provide for the prohibition of manu-
facture and import of hydrogenated
vegetable oils which was introdured
in the Constituent,  Assembly of
India (Legislative) on the 18th Decem-

227 P.S.D.

‘report that

936

ber, 1949 by Pandit Thakur Das
Bhargava.

Secretary: Sir, under Rule 106 of
the Rules of Procedure and Conduct
of Business in Parliament, 1 have to
3880 petitions as per
statement laid on the Table [See
Appendix V, annexure No. 11] have
heen received relati to the Bill to
provide for the prohibition of manu-
facture and import of hydrogenated
vegetable oils which was introduced in
the Constituent Agsembly of Indis
(Legislative) on the 16th December,
1949 by Pandit Thakur Das Bhargava

ELECTION TO COMMITTEES
I. CENTRAL ADVISORY BOARD @

EDUCATION. i
II. COURT OF THE UNIVERSITY OF
DELHI.
1II. EMPLOYEES’ STATE INSURANCE
CORPORATION. .

Mr. Speaker: I have to inform the
House that upto the time flxed for
receiving nominations for the Central
Advisory Board of Education,- the
Court of the University of Delhi and
the Employees’ State Insurance Cor-
poration, five nominations in the case
of the first, twelve nominations in the
case of the second and one nomination
in the case of the third were received.
As the number of candidates is equal
to the number of vacancies in each of
these Committees, I declare the follow-
ing Members to be duly elected:

I. The Central Advisory Board of
Education—~Shri M. Satyanarayana,
Pandit Lakshmi Kanta Maitra,

M. Ananthasayanam Ayyangar, Shri
Rohini Kumar Chaudhuri and Dr.
Syvama Prasad Mookerijee.

II. The Court of the University of
Dethi—~Shri Muhammad Ismail Khan,
Shri Indra Vidyavachaspati, Prof.
Yashwant Rai, Glani Gurmukh Singh
Musafir, Pandit Govind Malaviya, Rev.
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{Mr. Speaker]

Jerome D’'Souza, Pandit Thakur Das
Bhargava, Shri Deshbandhu Gupta,
Acharya J. B. Kripalani, Dr. Bakshi
Tek Chand, Prof. K. T. Shah and Dr.
H. C. Mookerjee. s

III. The Employees’ State Insurance
gio'rporation.—Dr. M. V. Gangadhara
va.

Shri Kamath (Madhya Pradesh):
Sir, before the House proceeds to
legislative business I am constrained
to invite your attention to the fact
that last Saturday when I sought to
move an adjournment of the House to
discuss the attack on Prof. Shibbanlal
Saksena, a Member of this House, you
were pleased to advise me to elicit the
requisite information by means of a
short notice question. Though action
was taken in pursuance of your advice,
though Prof. Saksena has since issued
-one or two statements stating that he
was attacked or shot at when he was
on Indian territory......

Mr. Speaker: He need not go into
the merits of the question.

Shri Kamath:...and though a Member
of this House has been deprived of the
privilege of attending the session of
Parliament owing to some action taken
against him by another Gonvernment,
I am, to say the least, amazed that
Government should be so tardy in
supplying even factual information on
the subject. I do not know what the
delay is due to. May 1 request you
to take action in the matter, because
v~ur advice was followed in this
tnatter, but nothing has been forth-
«<coming.

Mr. Speaker: I might once again
Tepeat what I have said before. 1
have often told Members that if they
want to raise any point in the House
they should first see me and have the
{gsition clarified. When I called upon

r. Kamath I thought there must have
heer something which was of recent
wccurrence which he could not com-
Tunicate to me before. 1 now find
that he is referring to the incident of
four days ago. He could well have
seen me and could have kpown as to
how the facts stood, whether there was
any delay, due or undue. It is hardly
{fair or proper to ask for an opportuni-
ty of making a statement and then
refer to other matters which should
have been referred to and properly
inquired into before the House met.
Mr. Kamath may follow up the investi-
gation of his question in the Parlia-
men' Secretariat office and the other
offices concerned and I am sure he
would have no ground for complaint.

(Requisition and Eviction)
Amendment Bill
Shri Kamath: May I Sir,.........

Mr. Speaker: I do not purpose to
enter into an argument.

Shri Kamath: Is it your ruling that
whenever a Member wants to raise a
point in the House he should discuss
it with you beforehand?

Mr. Speaker: Yes, that is the gene-
ral rule. I have stated it so many
times. I have stated also even if it
be in respect of a question of privilege,
for the simple reason that it gives me
an idea as to what the point is that
is going to be raised and it gives also
an opportunity to the Members to
know what the actual facts gre. It
is no use taking up the time of this
House by raising points which have
either no substance or merits or which
on ascertainment of the facts can not
he justifiably raised. I need not cite
instances here but just say that a
Member of this House wanted to raise
a point of privilege only two or three
days ago. I advised him not to do it
at once and to see me in my Chamber.
After seeing me in the Chamber he
thought over what he wanted to raise
and saw later on that there was no
cecasion for raising any point of
privilege. If points like these are
raised in the House, it leads to un-
necessary discussion and publicity,
which is undesirable.

Shri Kamath: It has already got
publicity. He will now pursue his
question on the line indicated and 1
need not argue the matter any further.

DELHI PREMISES
AND EVICTION)
BILL—Contd.

(REQUISITION
AMENDMENT

dfen s T woir:  wEda
FT GiEgw, T we W e & aX &
¥¥ AT Q@I 97 97 s oo 9 F
fod qeadt § T4 | TS THF AT
QigT A Y @ qIBV o for w4 wg 79
wrar @ gdar fe gw fas ( Bill)
¥ ot Y Fewry & “ufeud s dve
¥’ (Arrears of Land Revenue)
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W RF AN ggalw @ e
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§ o gw o w1 9w (Houee)
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(Requisition
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{Land Revenue Act) =w &
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“67. Subject to the other provi-
sions of this Act, an arrear of land
revenue may be recovered by any
one or more of the following pro-
cesses, namely:—

(a) by service of a writ of de-
mand on the defaulter;

(b) by arrest and detention of
his person;

(c) by distress and sale of his
movable property and uncut or
ungathered crops;

(d) by transfer of the holding
in respect of which the arrear is
due;

(e) by attachment of the estate or
holding in respect of which the
arrear is due;

(f) by annulment of the assess-
ment of that estate or holding;

(g) by sale of that estate or hold-
ing; and

(h) by proceedings against other
immovable property of the defaul-
ter.

yg Are 4% & o ot ® ¥ ug
ofcrd arw dve Q) 7w G E |
fea v adwi & sk uF wopeh
fafgs ®< ( Civil€ourt ) #7
Tt 7 T ficr a1 o8 & o= et fp
ArAT GEEH F HEW § & oA
% faq fufaw st s ( Civil
Procedure Code) & axx uw
A AT A $X F A FOR T

Amendment Bill
et & | A T & fed v fwld
qe N ¥z fogur amr age Jhoe
g X #x fed o ox ofr ot qrafeeat
et ® oo § arpEh foft &
am R 1< fafes s 7
vt | Afcyd age v & fog agon
alwr fie (Writ ) ardr s w1
g 39U % IR %1 | SfFwr Fx ¥ A
(Warrant) & g fz ord s
Tl ol §—ug W € g W

“A writ of demand may be issued
by a Revenue officer on or after
the day following that on which an
arrear of land revenue accrues.”

“69 (1) At any time after an
arrear of land revenue has accur-
ed a Revenue officer may issue a
warrant directing an officer named
therein to arrest the defaulter and
bring him before the Revenue
Officer.

(2) When the defaulter is
brought before the Revenue-officer,
the Revenue officer may cause him
to be taken before the Collector,
or may keep him under personsgl
restraint for a period not exceed-
ing ten days, and then, if the
arrear is still unpaid, cause him
to be taken before the Collector.

(3) When the defaulter is
brought before the Collector, the
Collector may issue an order to the
officer in charge of the civil jail of
the district, directing him to con-
fine the defaulter in the jail for
such period, not exceeding one
month from the date of the order,
as the Collector thinks fit.”

# aew ¥ v I § fe
forr awret #Y aew 7 qavorg fen €
I & yfeow § AR wmEr Tavag
feor g g fr sere fadl sede
Fdy A feed N falt &1 o,
AN xE ¥ e 2a" o dow (Te-
nancy Act, Punjab) # zwr
L H yg e &

“A tenant shall not, during the
continuance of his occupancy, be
liable to imprisonment on the ap-
plication of his landlord in execu-
tion of a decree for an arrear of
rent.” N J



1 Delhi Premises
(Requisition

[dfea sTH< 2" ANTA]

W (Rent) & ary #2 afl €
wvar, Sfea dfcad ars Swe WY
N 2gH F A AR g A FE ®
1T § &7 foac a@r g 1 AR eww
wo T vy #Y &T w(T 9w ¥ forw
AT TF How T g oarw e Y ol
Ofr §, 58 ¥ qafas wwze T
*Y or qwdt &1 Afcag arw duw Wy
7 gaar abdsr ag €

“A Court passing a decree for an
arrear of rent may on the oral
application of the decree-holder,
order execution thereof against
the movable property of the tenant
and against any uncut or ungather-
ed crops on the tenancy in respect
of which the arrear is decreed.”

forg ¥ ag wfge ar & fe ¢, 2
A 7 ¥ frr IR Y £ Y 3w w-
¥ afasmd e 7 @A)
# qg A& Twaar fr smwe Wi
¥ g R fr 9w w0 w¥E AR
sz Aem v fear ord, 9w ¥
I ®r wrf wraar A v 1 Sfww
AER AT AN 9T A T A, A
T ¥ qarfr < o faar fodt geeam
¥ 98 A FER AT qOE
(Movable Property) %t %% far
T g% AT 9 & A O I 5 ;Y
¥ firar or ¥% fore & 2% & v
g R T 1 av fR & A
g # oA fegwe ( Personal
Restraint ) & waa fod
TIT 7 AW AT 9T T T AFA
€ T8 ag ¥ Sow Weg age rar €
Q¥ ST FY TR FT 77 wT fRar
ararg #R ew feq a% 9@ Y wrg
frw @ 4 af €, st g awe
¥ IR AR foar qmr § | IR
ﬁmﬁts‘wpw&zﬁm T #

30 NOVEMBER 1950

and Eviction) 942
Amendment Bill

#2 @ audr § | Afewd arw dve Weg.
7 S FTART E, 9F ¥ W& § @&
T st # Awew A1 o qEdr g
AT Iq FY HT T @ A7 GHRALE |
N 7 9g %4 w0 TRar § v Sfad
a% dve WY ¥ waEw A9 gRE
arwrer (Estate Officer ) ®v ¥
aferara Y € ot wrqe fafas s
N gigs aff &1 17 fao awm
97 39 § g9 7 TET ATHa< F1 %
¥ ff, g7 f  FERw gafer
(Competent Authority)
wgd & AT I ¢ H I aTAF H1ed-
2ve T 7 4

“Competent authority means the
Estate Officer to the Government
of India, and includes any other
person authorised by the Central
Government by notification in the
official Gazettee to perform all or
any of the functions of a competent
authority under this Act”.

A\ ]

Tagadsonagmrg e e &
vt ag g fF st ww T WA
® T G qt @ qF Qg afadT
50 frgram S amw s A, frw &
IR AT F A0 e 5w dar
Fwt W w0 Ay § 5 Al 1 fow
T 9g TR 9E A( 9T, I§ AR
W F g gEm facge qeafow
GIRITARNTAEIE I

g &Y AT A oF ¥AHfew ( De-

mocratic) e ¥ FHY 7 T FAT
wfgd | ¥fer 9w &w oA | =
fie g7 ot pefraa arf @ ow 7@t
At w 78R A fred ¢ AN aeA
7 S OF ¥gT A% wARQAT
(Congestion) @&r & war a1 IW
qHT F YO F ZH A W TR W 19
foar ar wre go@ § WX 9w AR A
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&0 7 yg foq feyr qrg@ & fay yg o

“It shall remain in force till the

31st day of December, 1949 but the

Central Government may by noti-

fication in the official Gazette ex-

tend it for a further period of one
year.”

Preadadfrag € e go 7 am
HF AW w1 A& T 91, afew wW
TT G T A W B AfeY far,
wifF oM 1@ F 77T §T CX AGS
€ 1 97 Igat ¥ wag qErfew € A
fir fafexr 8w (British Demo-
cracy ) ¥ 9§l # AMy §, W7
Sget ¥ faers €1 st 1 agE wow
& fo wiw & st O 7 a<g w7 Famee
2 frg A =¥ grd AT ¥ AR
qr ®r7 § A< afssw (Publio)
¥ ey O A & R w1 e
gefafrefew (Droit Administra-
tif) @€ | g 7 g F
FqT AfoT & o Fwdr §, &
afeq ¥ gFdr 2 | g fofes
2 7 G oF gzt o g, 9 a<g
¥ g wrft § T agt ox fafas
ST F AT AI41 haeT T §
T agrea 4 gr sre¥e (Private)
qet o) qRdey #( @ § W TR
FEXF AN G | W HT T AT
FTAIT FT G Yo & yg wefayr< faur
q1 & sgd 7oAl § & ww FEd &
wafes fore w1 TR sovR frwe
2

Foza & od  weAT =g § fw
T9F X1 TG I A F 9 €7 IQ
¥ twgnferd (Extraordinary)
sfeqaras ot @ fas & T O @
§ drx FT BEeT T Afgd ¥g [
watfes § aradfl | goeR R fog
¥z ¥ sfeur grfes s Smedt

30 NOVEMBER 1950

and Eviction) 044
Amendment Bill

g ot frgrua Sxtaerw( Exceptional)
€ a3 wifew T | grew w1 oW
% fa wr§ & grew @ g, W afe-
I faret smeeT Y fard s
(Corporation) = & fedt
TR &1 ¢} A7 A1fgq wife anfa
T & T 7 IO E AT [ I
g 9 @ ger § 5 < Ow qwr
™R W e Ao ey
€ at F aft o fr gw wg @@
g | T AT gD swad B g
Fferak ¥ @ § fir ag ¥ (Sum-
mary) af® & w97 wg IR
(Damages) 7%z (assess) ¥ &
fodt st & a<fareTs )

forer xwr fosft & afwers aow
T (damage) THE wyfr, ay
9F ¥ 78 ¥ A w0 | 7o F ©
ATEHY AT FT IAT T wFa ¢ i ag
TR T farrarT wf § Sfww ok
Q4T ¥rET &9 faw & aft awwr v
£ 7 dar s AR AR Arard fe
fr st & qaofas  dctw gric
fard 9T | AT AT 4 Qe qrEy
g o Y € fr g7 o At fe g
fior 3 § T oic W | w0 9
AR oge A oot § 1 EAT & ynfew
T Y a1 @ g7 gY, AT ode
( Appeal ) & g 1 srargx
( provide ) frd g4, forw &
T 7¢O T ;M | v wRT
arfmx  (Estate Officer) #¥hy
AT T A IW & avg foly A FAR
# e A& €, T ofr I & g
dg, son NN FHF a9 d ¢, forg amr
w1 AT Aew x1vdt (movable
property ) T ( aoquire )
wr ¥, feor vawr faq g el
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[ dfew sz A wria ]

¥t wF FT o oralt #) g fire-
< %T forqr orrqarr | qgt HrEAY @R
ard g3 §, N qfwa § AW I
&Y o o1 T fedt 7 Tl aFeA
w3 foqr, Teme ad® o af fe
ot v fedft ®y fage fear, el
¥ 9t 4t 9F F FHR AN TEAS
¥ ar fawr o Age w9 W o,
w§ gal 7 agt 7o AEAE I fod
¥7% T (Self Help) &, &< =g
iz 77 | o fedl 7 fo fedl 7 @R
TR oA ET T A9H qAFA
31 qeoniagiay A Y orae £ o,
forr feat & wgremn ofr st g smew
fafreecgga (Prime Minister)
3 guedl & ®e ¥ I H T T
AR oA WY Torre &Y o AR a8 g
fiear fr wv€ arew ww Aw F 7 @ forad
fa 9T wr€ 7 # siéaa (Protec-
tion ) 7 R, 97 IWiF 7 forw Sy
® Nww A faer IR QT A
FT A7H o7 § AT 7 Hear w% foar
iR Fo FEAR T4 fod, IER 7O
wdwt meéf (Evacuee property)
qT Weqr W foar | F W@ AR W

FAAT faeary & 7@ & adl o
gl g, W ¥ fod d g fow
®&T, § 7¢ 9F ¥ W@ § fF 9w aw
¥ Fror 7F FORR A I w0 Femar
T Al frar, 97 & Sk Adf wi,
T ¥ PN 7 I AFFAE A Wy
e fear qr wowa waE, g
WE & TFA T4 7 @2 f6q, AN
9 ¥TE WE §, AT wE@ T9d
¥ W N @ I Al 7 9
THAY 9T FAr H, AR WL TF &/
wzeTeg fafadwqm (businessmen)

30 NOVEMBER 1950

and Eviction) 946
Amendment Bill

I TEAE F ao 7qd §, f7 @ dws
91 & qfesw gdvew (Publio ser-
vants) €, sww 9= # wf=e =
gAY, AR TWRIAETE, qg &=
mfet ox @ & #ff & o, a0 W
wudl ¥ A8 & mr star W7 o v
g aga & geal § g N R
¥ 97 # T & $4R (conneotion )
s 75 T faoeht t 7€ | @ g
¥ I P 7 TP AWA @ A
99 # aife® ga, §8 9% Fear #< foar,
e g & W AW IF ORI A I
T qwEl F fraar ag Adf Roar
¥ ag 9 ¥Ar T g B oag T /-
fd 5 o= el 7 gy frcma o
FIEX 7 T 7% X W@T prrfade
wzw (exorbitant rents) s T
dx feqr fe &t § afg nfg 7=
€ | St 7 afwr & fo s fag a®
¥ feowr g v @ E, W 0w
TF AFF F AR A PN JN(T § AT
AR OF feuaer 7 o 5T fear € 0
Y FHA IT Y 797 Arga feomr
ot foar wac a1 1 99 7 gEate & fw
W ag feTmar gl @ g4m | o & el
T o0 A7 areredr fysr T W< g
| 597 ¥ e ) ff Iw 9% feTar
BAC T Y T4 | IR & AT
W X Ig AR w0 fecar qwh
A R foRac e e w0 g
9w gew # fore 7 7g ®ax ( fair )
fecmar e fra | & od g g
fe 7§ tjye & femr gwic frar
i A] 39 ¥ wgr @0 /) ofcad
(arrears) ar§ wiw & 2 | 3§ F
¥4o T97 #Y UF fFea 7€ 97 140 §
Tifers &Y f6e 33 Fe=T (Yo Y
¥yo T AT wfew fvgd | foe W
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ow A geaia &, ag oY waw € fae
& ;g ®Y feaar g AN Fq F o
g ¥k qar & A N TRl T4
T AT € ag X Wi ¥ oifed
THT T T O & Y T wwar Qv
Qi wTHF AT | F 7w faw ug
¥l i O oi| T4 w0 STET Y T
o= fadt 7 faraui #4Y fewr st oW
Y FH &9 wE W A g T yg
ge& A4Y & | T Twur yg € 1%
femgafig i ok & ug #f TRy
f& ag wioraT §T 9T FeAT W H,
Tg w@x § % @ w1 e &
o AT gA § ag W T Bfiwa ay
37 ¥ 0% ¥ ag® fvdr wid | § ard
T @ a1 fv yg 2@ s Wy T
AU W @I § 9g T 9@ Wi, UG
FTHIT X FI7 B I T4 | FTT
7 fodt v foTuc s@%  (assess)
wff frar | o a% S ST AEET F
£ 9 % fern s WY g € aw
% gAY &9 fadr Tnat
qoWg 7AW 99 w0 wrg fegwi
q 7 W feue o Iw A TE W
frur &t Wi § | AT qF ¥ HF
ag o< fwryr Rl Qar @t g7 ST
WA whwr wAr E fw
og® a1 A 0 feaur &t &Y ard
@ it w1 fon 9 fR eate
3T a7 aarEt w7 feui 1 g It
fargrya @ w3 € e ug vgT w
7% 4 Tt € fu feegshia 7 faqun
a4ff a2t fwar | ug adwr w ¥
IR €0 A § | 7 ug w1 wT @
a1 fx g8 faud N 7gd w0 AIwUR
A9 T A W € ag faw fefes
¢ (civil court) N gfaw g,
feft qer & o femafes (demo-

30 NOVEMBER 1950

and Eviction) 048
Amendment Bill

cratic) IgeT A wAar § ¥F AWAT
gom T Y gfge #ff 1 F Aw W QX
gor Nt afi | N RS
( exoeptional ) & | ¥ e
g % ug sere 37 Y 3w A g
g av waft st xw w0 faig 7 wr
forg & 3w Hr AT FWT ¥ FTA
Iyt AXE AT HH | AT AR U
Qar fe o g fuivex g o
TRfre & weanr feoug eEd
(society) ®ew g orfY, ug w<-
£ &N g @AY, a1 F o faw 7
zg fes Q¥ aft o w1 F A
TR FT AT FCH A E T G-
T W, g7 g g a8 48 §
fir ®f TR gt § wdf ay
e fefrs Fd Mg sa &
W AR § A aq 58 IF r
AT g w7 T fafges $12 #Y qoor
¥ ¥ T ¥ ow (face) ¥R ¥
s § A qury fedi4fes sget
¥ g vt §, AR 9?7 wEr
i ¥ gTurd T QHET W A
we Y & forq w0 wewe s aiew &
o | ug Yy € 1 @ foeo &
fad g Trefire wEw 7 wer fe ag
faw @1 feme ( simple ) §
GEF FRIF IR AV | o g7 7
F LY H EE M T4 A AT IA A
Sfedw (premises ) # ¥z (land)
e qff  ff 1 I
w91, fx N ¥ wW
g3 st & yeme  fefrafaas
(requistioned ) #I¥ 9+ ¥ feedex
qd= ( displaced persons )
#! 7y ¥t fod 9w § afevn oo
(public purpose)%: T d¥(add)
farar ot A I9 & fod (foon qos
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[lrfsar ST T W)

(public purpose ) - ¥ ¥R
{definition) #Y 4 f¥ ‘public pur-
pose means any purpose
that is so described by rules
under this -Aet’, S® . ITd
ggs &t At gy fewr fe  wot
ooy & fod fefrofmm & ot 8
Fifs feacdwe od= & fud g T
¢ fe o7 Y 7w 7Y | T fog AR
w fod ag wax (power) &
qt. fs qonfaa ¥ feq wwe e
T | W AR ag AR T &Y vk off
far aftn aCw F AKX Y@ S IEX @9 ®
T A Qd ag s faors W
& 1 3fFR aw g oW T A
£y 9 o ¥ Y e § fod we
w1 ww 3w, fax ae fur B assr
gqatﬂv%larrwz:cmrtaﬁ ug
q«s-fé‘r%frmaa | ST HIF HTHIT
aEt ar TEd € ar F o wr
Wgﬁ:wfwﬂwmmﬁ%az
FHIT T THE SAM |
| ¢ ¥ Az 7 feo F O A aeh
-wY AT ey ik €y gt ww fam
& o 9w (premises) A &AW
§ dve yrf I aﬁ‘t mfwe s
Rl i W
. x® ¥ urt ag § fx ug ¥ @R
AV W FHH 9T a1 gF g A
,w“rwg%m-m‘}araw-fé‘rm%q
T foret & fod fufae w1 7 o1 w5
TFLAT HTHT 9T, I+ & F1 faon
dTO W NG E AT AT &G
gy | o @ faw TR Ow A
? Ah fa wre fit |l fwE Y
iz & e el | F s ¥ ol AT
aigT § fv g F aelt wfw

- 30 NOVEMBER 1950

and Eviction) 960
Amendment Bill

¥ fod yg wewTw WE §, T W0
¥g ¥z srearTe felt dveerd (land-
lord ) ® oY F # dwrc § 1 7
T F1 A8 YT AU HEY AT ATFRAT
A gAw g g w9 ST wgdr §
T uad e fv ¢F afy srenTE
W W O § I T o
a8 & | 9w vger dae ( Aot) Wi
favur srur ar Y 3w T 1w faw & fafwe
( Principle ) ®Ywr four - ar
f& wm ge@m F weei gfawrw
(eviotion ) ®T wwdr § IHfwwr
TWF €@ ¥7 gRA  (extension)
A argr At | 7 A g 5 oag
faw fraa +F 7o 1 geond T ageh
N ywTene ¥ ufewrr 9T o) fier
LIC S|

ﬁawﬁf&mquaﬂmw
Teet § 8 4 ug w1 e g 6 ug
arrer fadwe w%dr (Select Com-
mittee) ¥ ¥ Sr W | W A
AT U 000 1 A ¥w faw ¥ smaw
¥ ot (agree) wdi wwar stk
W qE AT WY I T FAT 07
4 xg fao ¥ 9go & WA w1 0T
7éf g 1 3w & aqEgwe ¥ 7 ug we-
qw « <1 g a3 vw ) fadae wdd
I TR U R
R fafieex e 7 foge gedt
¥ @i, fgrud gow & wa, fHEe
ke & qg A o I oAy €
IH AT F & T HEL T § ) W e
fad qordra #1 o Tele ¥ wiy
g 4 | # AT w7 %€ gt oW A
faese & gifa< gd 4 ok A7 I
FE A1 (4 TH H 95T § SO0 T g
(interest) & | 9w a%r g frgrae
gwedt & g S & |rg A ad
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S T e feomr fe oo yw
W d A foegeli & o=t & A
At o1 gwar | 7 A 9T QU X
T wEr

.ot qrafires @ waddve #) e
&€ 7l Fa@r |

dfer spee Wl W oAt 0%
AFAT FUR &0 E | F 65 faos w7
fadge &% 7 w@ fod & qmr TEAT
g f& arefires qge @ = owl A
s g w3 f ot S froogelter &

fotstéfsa ( Representatives ) §

ARt g afral ¥ forgfor f
97 9T M AT whA | ¥ § Taddve
# gfm ¢, rafdaifedt @
£, Topadee e ¥ i § & -
¥ qoEe Y I € | 9 §F & ary
T W g ®1 ag @ o fie et
(Bquity) fvex orar smedt & 1
& o ¥ ow ¥ ug w FH AME
g fo ot & g fres & O F o
(Speeches) #%r wred € w %
TR | ¥g A we s wfgg fr
ag fregsfir & w@ amw Y o
w4 Tigd £ i 3 qud A g
9T XY o<g ¥ FeAT & four € | ¥
A W fas & fdt oo a1 gagr
gl & far forelt ®Y Fryarg o Ao
adF ¥ wwwr A aod AW E 1 R
& yg ot T gt § o feacder
qraw A fod greT F dwr faw |
& w1t ug WY A wifgd fa ag g
FIOTE § 4t A3 AT I TT YT Y |
A GO TR TR 9 f e
& o gfreyw ne wre (Indian
Penal Code) & &1 foy #7 ¥
&Y g udm o i QX greT 9 frdt

30 NOVEMBER 1950

and Ewviction) 858
Amendment Bill

srwe M s M ad Al § 1 @
fewfad & @ vurew (Dryden)
¥t st oA arg 4y §

o5 AT W@ A9E qEiw
et ( “Self preservation is
nature’s eldest law.” )

¥ Fa o F 7 ¢} w9d fed
& R ¥ fax fvyr 99 & o 37 O
# sruerz 41 | qg TR (R ooy
qr ST o AR fawrl o< qur v
g 1 Ju s gr sssr e we (front)
qT YTWIT A (6 T B G IR @
wawr Aeg) 7 AwT g A I FT AF
& @ | Frea Y A o ) gl
Tt § ag e fed weelr awiA
§ &5 ™8 @ ® @ A o @
BTHH T TUHT | AET YA wwar fo
gRiT ®if T fur | T A
7 W Ay W AW | W@ S R
T W FT7H & g & qrg A v
qEer & 1| FH FTT A & Y TR
® gt amfuagt #Y @ ® AT
), 1% FAT HEH T4, 1< TER
ax forid weomdl 4 94 & W 7w
1R aaer frar yg Pedy s
zga ( constitution ) ¥ warfaw
T 97, W WG GOTT § QYT FAT
qe7 | Bfae fardid svR gra & Frgdt
&g ¥ qqT @A T T a0 o
9% I 4T forg uT, WY YR U
HERIT e wF & fod Wi w4,
FS dura #7F § NT TEAHT Q@ G
# 4 g WAt 20§ W S s
TMT §, A AXOA (AT WY
¥rffdgerd 1A A A TE AN X
ﬁgﬁé‘uww«mﬁi«mi‘
wor g ag B AUTT AR fw Ak



953 Delhi Premises
(Requisition

[dfea 3R 3w wrta]
€t geeR I qEER ffam
7 g% wwfua § 1 Q| v § ug 3t
ws&n f& W (morally) gur
FH( IT ¥ G I T A
g7 & wrq &t Yy | ¥ fre TR-
firer 1 x@ g9w | agd oF ¥ owaAw
g | 9 Yot grow 7 wlY 12T (seats)
¥ 7 aFOT ¥ 4 fa F fdefom
( capitalism ) ¥ feq Q& &or-
A wem e g Nefesr i ( zero )
9 9 AGAT | AR A I ¥ ug G
LSRG EAR TR R e R IL LR 3
wT §I&Y (mud houses)?, ¥®
¥ ( huts ) § 3= 3 & gredw
¢ R fad 39 o wREHE w A
fremt wfigd | @rdt gréwidw (High
Courts) 7 aryg & < faur € fie
forg wwct & S Q000 TYT A
Tg wa= fege 9199 (substantial
house) g | ¥fw+ & mefres wigw
¥ yg T B AU A a7 fy o T
FRdY ¥ Wiad 7 A< gF i gy
FACATOTHE | T I A IR A
3 wém fo Tha Fgd 1 v
wYger o &Y asfiwr € star ardiT
FEAT FT AGH( ALF | AT X@ IGH
® 3¢7 fao ¥ fraw g e e
TF ¥AT AR qdw foeqgedt @ adw
¥{ ) 7 g ¥ A we e yg wge
gee #df ¢ | ]

AT HAE AR AT 4T A@I
g fr o d o Sgel ¥ fawmw
g N fos & qfur § @ o
o fao # fedw w7 #41 &
A A E | W A ord fur fo
fadee w71 § yg Wur Jee
f& gq & ¥ ¥ 4 wgdr @< e

30 NOVEMBER 1950

and Eviction) 954
Amendment Bill

¥ #37 o qulws § & 7w af
gar weqer ( formula ) fre®
¥ forg & wOMT W A [REA TG,
TEAT g &1 RO A Q) AR
o foagefra #7 off e & 8 six
ag @ w forplie & srerar oW
feeeht 2> it w1 N TR A @
foargix oY y@AY 9 Fewy ¥ F
wFE a0 B § AT I 7 off wk
arerz §

arfex & 7 yg w3 ® FNT E
fe s w1 #Y ® ¥ T@T WA AN
7z aode 3w ¢ fe Q¥ ot W
ST H gErr wq wiw  fose S
T T AT A A F A AT 0D
A TE F AIGR T | F GIHC I
f AR EA QT T AR &Q ? qolremr-
s gorwew formue e
w1 (Exceptional ocircum-
stances require exceptional
remedies ) W Qur Hr§ FTqH &Y
oy fow & Arig s @
(charity) # wa & WY ¥ &% ur
wial strefudY ®1 £ § @ % 1
g @@ g § TR A wrE)
arzfal # quE w0 i fur,
e dsre 7 g€ srgrat & & frewin
< ug fvq s ¥ 7 ¢t fd o omm
¥ o F AR § R
gopegere iUt TS W-
A | g i 4 % yg s
% fogd feg® av w7 wifw o fET
qdfew  (partition) ¥ Fr -
WHHZ I T WIw = Ew ARy
I [ wogqi g o g e nfgg
fs for gom & BN Qar fwur )
q yg #€f wer Trge g Sl o
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@ grod & fod ¥ feda e e
T ATHY A & FHY forn vy srvarresy
7 OF ot | w31 a1:  frgeam
N Al feedwe qew WY w
T &# g€ § 1| o weomdiay § A
-7 A 1Y A v wT & vt B gA
arx e Tifgd | T & il ¥ fon
™ 9w g wwaw ¥ wfed
R wew fafAeT qige @
¥ yafeos aFel ax sodt S
LETH ¥ T I FY g oo qn
€ f& o7 %1 @eex ( shelter )
fear a@m 1 AT Aags Tremigive
(gainful employment) % st 1
#F aff o= 5 aFw g A @
R w0 § AT ATHS TABEATE THA-
et adwg adf € av wr § | oyt aw
gFil ®( AEw § AT A oW % fErr
@A “AE T frar § fie v Wy
wr§ frogdt ¥ adf avar € 1| o
faeelt 2(® ot 9@ Fr 7 2 @d

w oo ¥ wF wor W g
AT 7 AY 7 TXAT AT Loz &Y ag
# &Y ardy aad(summary powers)
ot § a9z WA gew & fr e fndd
¥ fewiw & 9g 9rd ¥ A fegodw
qIE 1 JATE © GF § A A I
T HFATE | A N K H ¥ E A
g € fr ©o & {54 v H1€ | PIL-
qor we w3 fr o & ag o ofcad
§ ag age @ ¥F A wow & for
oW 7 w6 gfes 53 § o= & foq
FHrgn e A9 7 e aF s
7 fadw w4 *t qufiy 7y gé
@ A azq ¥ fadw WA & amd
o Fertfas fameT age & Imd
9" AFHIA § qg AAT @A A7
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g fe ot 30 wwe F arifae fafres
wr o fadwe A w7 a9d gAY
@ ARG | T X S N g I
sen & ozt v feud  wr
e g IJ|WEfed arf I ak
o< ferry Az w7 v afew (basis).
AR wr wfgd AR §F wwaar §
fs arifes fafrex gige & foar-
¥z (department) ¥ ¥TH IN-
ANF o7 Fraw wr § | 73> A feor
TET (94T I ¥ [HEAS 7 @ fFd
N It Ww (rates ) & Wiy §
T F T & wow foar o @WrE
forar gRrAdTe & A foradt Jawy
®E (cost ) NI FTTY X &
9T oz ¥ R fETEr R w @
T 2 rr | ogr &% e g ol
w gaw § fie fog & foqur ade
adf gar 3@ & IR} 7 F af w&m fw
*& W w FAa @ a e 3w,
1eve aw FAfae fafret e @
7 AF@AT FT ¥ 99 ¥ feoar
S ovyw v foqi § 1 F wew §
fie ox 1/ a0 T g f§ T owAE
w( % yer ¥ fear wF | o ¥ fewd-
jw ( Department ) & +
dxe (Act) & {R¥e ¥ ITUI TE
7 wadtw Al o fw fwewe foar
wF | T 7 A9 AdY fed fag AT
#3y (Damages) %1 fax feur
T, it § wmar § 5 oow awe
fwdt & fawm ¥ 7 av fe ug fo<mn
age fear miy ) o i @e & oz
ag qur & fw fecrr age feqe w0
¥ @ & famiw afi g ww feaur
¥ age W) fedt B @F Al €
fie 7w (Nation) # an& (Cost)

qT H1€ W[ F5T4 | FWT QAo
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( assessment ) &7 ¥ T W
¥ oz wr W feoem § g R el
¥ age far I | g AHT wr foar
ST g 7 fur 917 9w & A9 ¢/ R
oF = qge = feewr age @,
W@ #1919 91 5w (Damages)
gufed ar feoar gafad | 93 A
7gw #3d | 1@ ¥ g9 fagd fdud
(Repairs) =mer ax sgi4 #1¢ o®
w1 fema g ik ot 3B AWM ST
1 27 A AZ AT ST FT S | ¢ AR
g % w® (Stalls) a7 =
(Shops) & wifux e (Eoco-
womic Rent ) wraze & xg
W i faar wd | agr o TS
¥ e %1 § fe aga fr = A & faww
(widows ) < suTw=w ( or-
phans ) § s farur 7 F wifes
At € o ¥ et @ & qfwed
(arrears) age # &3 w7 |

W T Y FATT A UKT AL AATH
FT TG § I N GATS § AT TATNE
F g Lo FTUTT HHF TH(T AL WAl
A faw o7 faedt ¥ ¥ W & F0
TR TE § a1 TE w oA ot qw
e wifgd | anfear oY TwR € T
frey @it gz &Y @F &, faely faee
ofeyr (Built Area) wx at #g
T #{f § 1 ag we (Plot) @l
9¥ § Wit gey@ave z&e (Improve-
ment Trust) 3 s &t *t 7=
i & foi fed &, ur gdwg wodi
(Evacuee Property) ut *afs-
fierwes st (munioipal property)
9T AF AWA I3 & | T W GO TE
£ {w oft et Qe org 73 & far <
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w37 (committee )7t fafieT wiga
* 7w & qar qfear ( area ) € fiv
Y ooy &t A 7 A0 9 9 fw oagh
M T4 97 i ¥ frdy oo wY
{ cae  feyrard ) oy ofaw
g fo o & at 7 R arfas
fafree age Fqamr fv ¢o TER
Y eE gy W uwe wr e
NATE Ia & fod § aew ¥ o
wo f7 R fodft a AT ®
TR a3 A wfefaafedy
] I I FY @ § AT I wAed
AT feeft ofcar ¥ 7Y w1 Twar AR
foamt & A ¢o TR AT TF I
ot g, 9 F ¥ v et gy
(refugee) ®Y e ® g &
& 7 I8 N fedr ga ofar
a7 &Y & I Y I T AT AW
® g AT 2 X feoag AW
IEM aHAT §F |

[MR. DEPUTY SPEAKER in the Chair]

- & yg A8 wgar fo fagie wear
< forur 9=t ®Y 0w gETd | F ug o
& =g fo oF @@ Twd gwe Ay
IR 0T ST qw IR a fox €
I FT AZ AT TF | A A IR
T fod § & A8 qwaar fe o W
Tg A TR, AT R Fw A oI
A s gt W wroper (formula)
fawifod e &= + o%, o7 o fie sy
*Y TNIS 7 B UT A S o A A
% g% | 7 1 o g e fore sy
F oo fod wfger Tmr €, foaw &
FEFT AT AN T W T 3 F AP
wArn €, 99 w Ay AT ¥ AN
€} 1| Sfwer s w1 Sar wre &, e
FT dur qoat €, a1 AT I wr AR
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AT (accommodation )3
og % fiforq wrgi for ag sraar aT gar
¥ AT oy *r qg oy F Hfwg
ex &t & i it ¥ Ofwd s
aZ T T T g AT AT F1 N
T 7@ THA § ¥ 9T AW FAT FT
#fwq |

T9 & Hora AN a gaegs et
(evacuee property) & wE@E
§ 9 ¥ a9 ¥ wwwar § fr st
fezs (Custodian) ? ot & s
7g® ff swdR T qF FT A §
A #ga & FFAR F W@ @R
(allot) fwar & st 9= * gfeaa
AR & & qorfew 4 | @ F Fo@Ar
ogl aF o amafaql wr o & fr
fradr sodt i o, o %) wp-
g IR G ar N A
#t1d (Private Owners) #t afi
ff 3T agi Q¥ wFA@ AT &, A &
Iy § oqge § oF AR awdiw Aw
F AT E | TR AW T aE Hqre-
frat 7 ag wat a9 @k § fir SR
Awre wetee(National Interest)
& Ay a9t wEA F Ay frar
TR gEA qfres MNfee dge A
fage € | OFIR AMR AT FrwRE
w2 faqr | ®@n FEeaE N fras
gk g g f5 foadiv oad wwm
%! yfeww geiwz (Public Interest)
¥ arey Jw w3 fear | @ g @R
fesht @ € A @A 0 F ) 7
wrer ey off T 43 € 9 @ ™
¥ 7 ¢ adar dwad ft 9§
wh g gak wk qd Tt w €
forgi 0 ¥ o age gifeal 1 ¢
& oo § oy v T § e 3 fea-
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eee e (Displaced Persons)
@ At N feo[ a> § fow &
fod g 1 e Y & 1 @ 7 78 o
W IRAT § o owm gar gy
(attitude) 7 W& fF g ¥ wAT
¥ foar 97 ¥ go Af S wad | AW
¥ g @ aff sz, § ag N e
A v i aw o ¥ faego ¥w
A E, 3 I X AT T F, @ fwwrar
a ¥, a1 A N Ny 7 F ) e ogi
% I w1 g § N9 & S9¢
T8 AR T T4 E, forw F FT S
7 793 @F ¥ 58 w6 atr fod €,

o & I fow wem & Az €,
I B € T AT (abruptly)
a amdve (violent) wow® ¥
o feasde  (dislocate) 7 ®¥1
# ord wenr fF qg +X a1 AAfae
fafree< amga 1€ srew w3 (Looal
Committee) #r & N -
fregaedd7 (Individual cases)
1A AR qw qg waAwr Y awar § o
7g AW 7 W A W BT w7
21 €8 & sror fom @9 1 -
oz g ¥ for ol ox qg 9T
fadt § o= St wY fed ey
TAW 7 GGAR O, 9T T gmE
gwT ( transfer ) sTd o
Y § o foradt #ve § 9w W
qHEAq g w feemr or gwar §
AR gg Fva T gEEER  (equi-
tably ) wwer fear s wwar
21 F A Jgar 5 g7 i ¥ w9
aor gferar gF R 97 N F9 7T
¥ qik are<Afer  (alternative)
g ¥ A7ES FIL | {F IS K1 AR
arrdfes s fafret (Hom,
_ Prime Minister) g« & gromr

and Eviction) 960
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[ ofe zrgT 2@ WRiE ]
wY a9 & Fruw farur a1 HX IW 9@
n ardfae frfret age o e
{Minister in charge) 7 =ga
oag fofle (repeat) fwar g ax
a0 wwa 5 1€ gar grow(House)
a¢ ywa< (Member )+ g W ¥
Iq@ B A A T AEAfT TH-
midwa (alternative accommo-
dation) fzd fadt wr  dwe
w4 afgd | arcedfer TA-
T W ¥ wew A fredy wifem,
" & I e wfgd | 9 e
{ o4 w& fi g IS F @A g9
&% ¥ A7 ¥ B uer ¥ ar ) gfews
A Ad) fy IR wATS FFE A G AT
¥ ow ¥ 94 ¥&w fr gw wA© &
AT YR g W awAw
Eiuill

|l e § ug f s wgan
% fe ) wrew dwAe (Lawlessness)

SR E, NCTgR g dr s §

fo forg & ®T AT T ww gt
? 3y 9@ (Society) ¥ D=
H4f € R IR v w T fear
M1F A TAR Y TA7 A0 HIT Yg qrar-
T ) # i afew wv€ N Sarwdr Fm
Al @ yadr | QT FI[A F ggaw
# AT & A FH BT WA A Gy
B agr #rf fry wruw wfi @ wwdr |
& gra fr ug A F& ST TIEAT E
fe fag mdve & sd=ard S §
Zwedl &1 gom = v § AR} -
ot ¥ 3 Adi w g, A A wgan f e
T OH WA FUW W EFF § AT A
g A Fwrew g awdt € ) F
wrtar g 5 F 3 g oww W@
fear g s (@ @ &1 w@E AKAI
£ 9 qU v g By s gt

30 NOVEMBER 1950

and Eviction) 962
Amendment Bill

ﬁmﬁsmﬁ“hﬁw
2 0y, @ A & G ¥ A
safest (Problem) a1 ww @t
@ fwe et faw & @y e
W & @ AR o wwar § fr wg
TS & T AE> F g ¥ qH |
R e ad® ¥ gonfedi w
fefrr (Receive) firar, g o #r
TOI A% o< § 1 v ¥
TR ATATRS HAT 5w g v ag o@
AAS F gAY AT AT B Y
g9 GOATE AT ug N gt FEH TR
WA W@ T g, g 99§ aow
#f ¥ gvy § ok ww ¥ 9gE
Y 39T T ¥ A 4 sy wwA
&1 & ol & st wgm fi ag o
fEA F s e A g,
AN Tt & OE wwr | £
gwad § T & 9 #Y fagwe | ad
e fa W fawreg o A @R
e aEw A% N ag Pl qw ar
0§ 1 e T ¥ oin TRy
§ AR T § f e e ¥
A K GHAT X | AT WY 9T Ay
¥ AR A Fy N ATAT ¥ g
T W r aeer wifgd | W @
YT Argar g g o 9@ Jgear
A @ few § ) A At g 7
; ¥ ma ax feny e
FW%%W%MWWWi'
NS A gERE T Y q A e
wefer § sitewgr § g wof ¢ ot
R AT 1 W g oAy § fin ww B
¥ o Y aw aTg § S firer
g & WMed W AR wwd g0
T A1 w1 A< dfrae (Sensible)

‘& Audfae  (Nonsensible)
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T GTHT HY- YA qqQAT & | & gAR
Trefre aa fadt &Y TERE ¥ WA
AW T Y §, T TEAT W Y
£ & ox adr 7 91 wg feur | st
ared , ¥ @1 §9 + TO ¥ & &,
T AT F4T AT FQ E | FOT
T BT IR FAE 7 J7 AT AT QY
fd,amaT e foda@d o
TR 7 I o ¥ &, g FR-
TR At & foqr Al @R v gy
wre & AT grrd e f F ¥
aEft § | vt g ag N oA &
fe St #r g & s feadt s
& | 9TAT FY AT 7F AT gAAA
fora wwa w@l Fgdr dwd qo
( Western Punjab ) ¥ #va&
(Camps) # ®@Td &t & o <
97 ¥ faer &Y o7 QR wronm fs
T TR 7 Mg ar fear €, dfew
ZA8 7@ AT F T4r A A S WA
i gw xa A I nar e g @
g¥ g I ( Inch by
Inch) AT &g | qY A T A AR
s yg fearn &, wondt g €,
1 TR A 4 @gw o qg»
at 9 # wwgr 3T (Rent) ager
F ¥fed war, #iw (Damages)
¥ Ifed s o T 7 94 A FHF
FaRfAro st wFr T 1§ T @&
frdm (Lytton’s Tanoni) # wqr
qr I8 § qx dar w0 fes ar ot w&
¥ @ Ao g ekt gl
AEw gt § zfas HT 0 H
HRT AR F Awdr 97 | JT 7 7Y faw
g A F 3 fedr | IR H AR
I & ¢ (Sword of De-
mocles) w4t 7T reft & | A AT
#r fervady § fr ¥ fr foepiar
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(Refugees) & wm  Ivwmr
T W H RS, grow N
THEg®  tRamdwe  ( gainful
employment) &%, &k &
9T 8 frg i § s A rawd |
7g AT fa ame aw'w wrisr quE A%
(Works, Mines and Power) &
fafree & Sfwa samyee tetfafafod
(joint Responsibility) &, sme
fegfafode fufrezx (Rehabilita-
tion Minister) amr frw w
FT EF A 67 BgSr FG 1 T WY
yg fregflT @gor & aff o
yg AT N AEY o &, w@ife gt
a7t 7.7 ¥ § fowar s frer
v & o ey Y @ Far &

q weq ¥ od w7 wgar g fw
W ¥ faar § maddoz A gq gaadd
T wd @l A S ¥ AraHr W
ga N gk swrdw fafret & oft
wrsfre e 7 o faur 41, 9a ¥
wift fear€ &Y § 1 wngar ¢ fir 7%
faw fadwe x%r & w7 wgi W@ g
xR & fr @ ) gecdiwen dwer
g AR Oyt & a7 fwedt
fogaft # frraa &t @t | F sraw
¥ ad ¥ar s g fr ww fas w1
fadwe w22 & IET Aoy o1y arfe
W F s A ST g dadE )
% AT F gow ¥ afie wear fa ag
I @ uAveRw #  (amend-
ment) ®Y HYLT HFHE | -

(English Translation of the above
speech)
{Pandit Thakur Das Bhargava
(Punjab): Sir, when I was spe
about this Bill -yesterday the House

had adjourned for today. Yesterday
a Member had enquired as to what
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ould be the procedure for th,e'
:-z«-gvery of “arrears of land r_evemivla
as has been laid down In the Bill. y

learned friend Bakshi Tﬁk Cl'i%rcxlc;yhad
thrown some light on ot e for

ve brought a copy of

gf\tting itlg before the House under
which it is intended to assume pow:rs
and also the methods of recovery tl:s
been laid down in it. As far as ie
recovery of arrears of land revenue 18
concerned, a few sections after sectigg
87 of this Land Revenue Act deal wi

ds which may be adopted
oS e ing arrears of land revenue

= recovering’ S
" use this Land Revenue

i lhi, beca
?\]ct]ﬁ)plies to Delhi also. The methods

laid down under section 67 are:

«g7. Subject to the other provi-

sions of this Act, a‘l;l ig:gt‘a’r of
enue may be

g‘m:m;e‘:me or more of the follow-

ing processes, namely :—

rvice of a Writ ‘of
@ %iuignd on the defaulter;

(b) by arrest and detention of
his person;

distress and sale of his
@ ‘:x);ovslable property and uncut
or ungathered Crops;

transfer of the _holdlng
@ ‘1?; 1;f:aspect of which the

arrear is due;

attachment of the estate
@ ?\%lding in respect of which
the arrear is due;

annulment of the assess-
@ tx)m:‘n]ent -of that . estate or

holding;
) by sale of that estate or
e holding; and

i her
h) by proceedings against ot
® igmmovable property of the
defaulter.”

. by

These are the . eight. methods
which arrears of land revenue i:
recovered. But there is a Vvas
difference between a decree of tgxe
ordinary civil court and these metho st.
Hon. Members are aware of the fac
that the Government have imposed ?
great restriction against the arrest O
any person under the Civil Procedure
Code It is very difficult to get 8
person arrested for the recovery of
simple money decree and there are
other restrictions as well even after
the arrest has been made. Generally
the Civil Courts do not order for arrest
in ordinary decrees. The first method
for recovering the arrears is to issue
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of a writ and the second to arrest.
But it is necessary to issue a writ be-
fore a warrant for arrest is issued.
It has been laid down as this:

“A writ of demand may be
issued by a Revenue Officer on or
after the day following that on
which an arrear of land revenue
accrues.” :

“69(1) At any time after an:
arrear of land revenue has
accrued a Revenue Officer may
{ssue a warrant directing an officer
named therein to arrest the
defaulter and bring him before the
Revenue Officer.

(2) When the defaulter is
brought before the Revenue
officer, the Revenue officer may
cause him to be taken before the
Collector, or may keep him under
personal restraint for a period not
exceeding ten days, and then, if
the arrear is still unpaid, = cause
him to be taken before the
Collector.

(3) When the defaulter is
brought before the Collector, the
- Collector may issue an order to the
officer in charge of the ciyil jall
of the district, directing- him - to
confine the defaulter in the jail for
such period, not exceeding - one
month from the date of the order,
as the Collector thinks fit.”

.1 want to *draw your further atten-

tion to the section which I have

already quoted. If & private person

gets a decree for the recovery of rent,

then for that it has been laid down in

iﬁatlon 97 of the Punjab Tenancy Act
at:

“A tenant shall not, during the
continuance of his occupancy, be
liable to imprisonment on the
application of his landlord in exe-
cut!gg of a decree for an arrear of
rent.”

He cannot be arrested for arrears of
rent. But as far as the recovery of
arrears of land revenue is concerned
generally the rules pertaining to arrest
are applied. If we look into sections
70 and 71 we will find that movable
property can be attached in execution
of a decree for arrears of rent. This
is the method for the recovery of
arrears of land revenue:

“A Court passing a decree for an
arrear of rent may on the oral
application of tnhe decree-holder,
order execution thereof against the
movable property of the tenant,
end against any uncut or un-
gathered crops on the tenancy in
respect of which the arrear is
decreed.”
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It is evident that out of the nine or
eight methods there are three or four
which are against the property which
they hold. 1 do not think that the
hon. Minister would like that their
houses and property should be
auctioned because he would gain little
profit out of that. But, after all the
ordinary method would be to attach
his movable property without any
written sanction and at the same time
arrest him on the very first day. He
would be kept under personal rest-
raint for ten days and thus the House
knows very well. Land revenue is
recovered like this. A lamberdar is
put under detention and for ten days
nobody cares for him. He is subject-
ed to every kind of pressure and even
then if he fails to deposit the money
he may be kept under detention for a
month, A person can be put to
greatest humiliation and can be kept
in detention for the recovery of arrears
of land revenue. I want to submit
that we are delegating more power to
the Estate Officer for the recovery cf
the arrears of Land Revenue than are
enjoyed by the ordinary civil courts.
In the first Bill we had defined the
Estate Officer as a “competent
authority” and in that Act “competent
authority” was defined as :

* “Competent authority” means
the Estate Officer to the Govern-
ment of India, and includes any
other person authorised by the Cen-
tral Government by notification in
the official Gazette to perform all or
any of the function of a competent
authority under this Act.

12 Noon.

I want to submit that if this Bill is
passed we may be making important
changes in the ordinary law of the
land and for which we have to think
whether we really want to do so or not.
When this Act was passed the condi-
tions prevailing in the country were
totally different, and at that time we
had accepted a principle which should
not have been accepted in a demo-
cratic country. In those special cir-
cumstances when we were faced with
calamity and people were not getting
any houses to live in and there was a
great congestion of people in the houses,
then we had passed this Act under
those particular circumstances and we
had stated in the Act itself that:

“It shall remain in force till the
31st day of December, 1949, but
the Central Government may by
notification in the officia} Gazette
extend it for a further period of
one year.”

227 P. 8. Deb.
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It means that we had not changed
the ordinary laws of the country bhut
had passed it only for a certain period.
Further some principles that have been
laid down are completely against the
principles generally accepted in the
British type of democracy. The House
is aware of the fact that there is a
different type of constitution in France.
I.aw varies in the case of Government
officers and ordinary public. There is
one law for the officers and an entirely
different one for the Public. It is
called Droit Administratif. In our
country we can flle a suit against the
Government and the Government can
file a suit against us. The Government
represents its case in the Civil Courts
like an ordinary plaintiff and the Court
passes judgment. The Court treats the
Government as an ordinary plaintiff or
defendant. In 1947 we allowed the
Government to assume powers of evict-
ing any person it liked from any houses
under certain rules.

I would humbly request the House
to consider whether it is at all advisable
to allow those extraordinary powers
as are envisaged in this Bill. The Gov-
ernment wants to assume such powers
that are all powerful and exceptional.
In my humble opinion the House
shopld not vest such rights in any
person, corporation or Government be~
cause the fundamental principles
underlying them are so important and
rigid that once we allow them, we do
nof know where we will stand. Under
this Bill we are conferring up on the:
Government officer-a power by which.
he himself can assess damages against
any person summarily. The .Goygrn-
ment will not consult the indiviguals:
concerned while fixing the damages.
One has a right to appeal to a Civik
Court disclaiming one’s responsibility
for those damages, but here in this
Bill no such right has been conceded
nor we are yet aware of any rules
under which the damages will be
determined. The restriction going to
be imposed on us is of such a nature
as to keep us completely in the dark
about our fate. There is no mention of
rules and principles in it, the Govern-
ment will determine the damages in an
arbitrary manner—without hearing us
and without providine any right of
appeal to us. An Estate Officer will
prepare the estimates for damages and
afterwards there is no need even to
frame a decree, for they have h-oth the
pen and the paper in their own hands
and can at any time attach our mov-
able property and prosecute us without
serving any notice on us. Several lacs
of neople have come here under duress
and have squattrd on plots of land
at a number of places not through any
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forcible eviction of some other persons
or by any such other illegal means.
The plots were lying vacant, with or
without permission of the Government
they took hold of the same, by entire
self help built houses on them in several
cases and thus settled there. It
happened in the days when our
Governor General himself had agreed
to accommodate them in his own lodge
and when Mahatma Gandhi and our
Prime Minister had so sympathetically
allowed them to go anywhere and had
even issued orders to the effect—that
nobody should remain without a pro-
tection or shelter over his head. Those
who did not get any such protection
in those days were constrained to
occupy these lands and constructed
houses on them--all by self help. They
had also taken possession of some
evacuee property. It is not my inten-
tion here to go into the legal aspect of
the question. I will mentioh that on
a separate occasion,: Just now my sub-
mission is that the Government have
failed to fix the rents and have not so
far demanded any damages from them.
Many persons have got repairs done to
these houses and have even constructed
buildings worth thousands of rupees.
I have wot the flgures. According to
these figures available with me houses
worth over 38 lacs of rupees have been
~built: on the vacant:-plots of land by
tham and today more.than 4118 busi-
nessmen and 365 public servants are
housed in them. In . ion to this
18 Gurdibaras and a n 1of temples
have also been built. ely. all this
has nat been done overnight nor has
it been the work of a magic wand. As
I have submitted, in many cases it was
with the permission of the Government
themselves that water and electric con-
nections were given to some of such
houses. It was wunder these circum-
stances that the people built those
buildings and occupied some of them.
Despite these facts, the Government
have not fixed rents in respect of them
till date. I may submit that from this
statement it may not be misconstrued
that the non-payment of rents was due
to any fault on the part of the people
themselves.. At first the Government

had fixed so exorbitant rents as to -
make everyone cry in protest. They .
sent petitions protesting against the ‘i

manner in which those rents were
fixed. A tenant has handed over to
me some papers regarding a house in
respect of which originally a rent of
Rs. 225 was fixed. The tenant had
subscauently made an application ex-
pressing his inability to pav such high
rent as it was too much for a familv
whose income did not exceed Rs. 400
or say Rs. 500. On this representa-
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tion the rent was reduced to Rs. 82
only. I cannot help appreciating the
man who was responsible for fixing
that ‘fair’ rent. The rent in question
was fixed in May 1950 and that gentle-
man was asked to pay arrears for the
last two and a half years. He deposit-
ed the first instalment of Rs. 450 in
May 1950 and further deposited a like
amount on 23rd November, 1950. Now
I may tell you the contents of another
application put in by him. In that
application he has stated that he was
willing to pay the rent fixed by the
authorities but in the name of God he
has asked the Government to collect
the same every month. As for the
arrears he has expressed his inability
to pay that off in lump sum and has
stated that he could pay the same in
reasonably small instalments. My sub-
mission is that it is inaccurate to say
that a deficit of five lacs has occurred
or that the sum has now been doubled
to ten lacs of rupees solely because of
the refugees’ unwillingness to pay rent.
The fact is that the refugees and other
people never want to take any illegal
possession of any property. They are
quite willing that Government should
chargé rent from them and even re-
cover damages, but want that all this
should be done according to some pro-
per procedure. I maintain that none
but the Government themselves are
responsible for the arrears of rent
swelling, as we are told, to ten lacs of
rupees. The Government have not
assessed the rents of the premises
occupied by the people even till-date.
No headway in the work is possible
unless adjustments against expenses
incurred by the people on repairs etc.
of these buildings are duly made. The
people are willing to pay rent provided
they are fixed on some fair basis. It:
is no good fixing the rent at Rs. 200 or
Rs. 250 in the first instance and subse-
quently reducing the same to Rs. 82 on
representation. The Government com-
plains but actually they have no right
to blame the refugees for the non-
payment of rent. This is not the way
of doing things. I have to say that
the power that is sought to be vested
in the Government for the realization
of rent, in fact, vests in a Civil Court.

his is a right which has not bheen

i ‘tonceded to the Government in any

country professing to be democratic. I
do not find any exceptional conditions
prevailing in the country at the
moment. Had I been convinced of the
necessity of vesting the Government
with these powers in the interests of
the country,..1 would never have
oppesed any . measure which could
facilitate -the ‘work of the Government
and the Nation to be conducted in a
smooth manner. If T were convincea
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that but for this Bill our society or the
Government will not survive, as has
been made out by the hon. Minister,
.Shri Gadgil, I would have agreed that
not one but ten such Bills be passed
here and now. I want to see neither
the society nor the Government dis-
integrate. My stand is that I do not
find any exceptional situation prevail-
ing in the country. Had it been so I
would myself have suggested to take
away these powers from the Civil
‘Courts. The fact is, however, that our
Government . fight shy of seeking
redress from a Civil Court. They do
not want to face it even and have
shunned all democratic principles.
They are creating a gulf between the
common people and themselves which
will be impossible to flll afterwards.
So these are the difficulties. There is
yet another aspect of this Bill which
has been described to be so simple by
Shri Gadgil. Originally when in 1947
this Bill was first drafted, land was
not included in the term premises.
It was then intended that the houses
of rich people could be requistioned
for the rehabilitation of displaced
persons. This was the reason why
the word ‘public purpose’ was added
therein and the ‘public purpose’ 1tself
was defined as ‘any purpose which is
s0 described by rules under the Act'.
Then even the old principle that the
houses could be requisitioned only for
some specific purposes was given up
because we were desirous that displaced
persons may get houses. So this power
was then given to the Government so
that the displaced ‘persons may get

houses and there was no intention to.

use the very same powers against
their interests after a lapse of three
years. But what are our intentions
today? Today we want to keep them
away from ‘the benefits of their own
creation. This power we are not pre-
pared to concede to the Government.
If the Government propose to be stiff
now and to that end wish to pass this

Bill, then I have to warn them that they

stand to suffer a-good deal.

There is yet one more stiff feature
of this Bill. The Government now
propose to include land in the defini-
tion of premises. This means that so
many thousands of houses built on those
lands, which were left out of the scope
of law previously and for which ordi-
narily a civil suit would have to be
filled, could now be got evacuated by a
Governmental order without recourse
to a Civil Court. All that the Gov-
ernment need do now is to serve a
notice asking the occupant to evacuate
it within seven days or so, otherwise
to be prepared to face imprisonment.
‘Whereas they have sought these powers
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in connection with their own land, res-
pectfully I wish to know whether they
will be prepared to concede the same
rights to any other landlord also? If
the reply is in the negative then how is
it that they want that right for them-
selves? I submit that it is altogether
improper to arm them with such vast
powers. At the time the original
Act was enacted we had agreed to the
principle of the Bill inasmuch as that
the Government could force eviction
under special circumstances, but cer-
tainly we did not then wish its scope
to be extended beyond that. I for one
do not want that the Bill should now
also apply to the recovery of rent or
the realization of damages and eviction
from houses.

I want 1o submit to the House the
reason why I wish this Bill to be
referred to a Select Committee and
what we stand to gain thereby. 1 do
not agree with the objects of this Bill
and till T am told further special
circumstances which justify such a
measure, I am not piepared to agree
with its principle. There are, how-'
ever, many reasons for which I feel
that the Bill should be referred to a
Select ° Committee for consideration.
I welcome the suggestion by the hon.
Minister offered out of sheer sympathy,
sincerity and humane considerations.
I could not expect a better suggestion
from Shri Gadgil. I along with'
several other persons represented to
him the other day in person that.
interests of a large number of
individuals were involved herein. At:
that time he had adopted a very
sympathetic attitude towards us and
had given us assurance that it was
far from him to be stern with the
refugees. I am not saying all this:
with any sense of flattery......... '

The Minister of Works, Mines and
Power (Shri Gadgil): None flatters a
Government.

Pandit Thakur Das Bhargava: I am
simply narrating a fact. 1 want this
Bill to be referred to a Select Com-
mittee so that Shri Gadgil may him-
self listen to what the representative
of refugees and other interests have
to say and give consideration to the
Bill accordingly. The land affected
belongs either to Government, or the
Municipality, or the Improvement
Trust or various private persons.
Having heard all these interests we
have to see which way equity lies
I want to submit respectfully that it
should not be thought that the persons
intending to speak on this Bill want to
commend the refugees in anyway for
their illegal occupation of others’ lands,
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I have no doubt in my mind that illegal
possession ot anyone’s property is
totally wrong. But along with it 1 also
want to submit the circumstances
under which displaced persons had to
do s0. We have also to see the condi-
tions that faced them at the time of
their migration to this place as also
the horrors they had to undergo. The
conditions then were so exceptional
that a perusal of Section 105 of the
Indian Penal Code will convince you
that even a murder under such condi-
tions was not to be held an offence.
In this connection I recall a line in
English by Dryden which is “that self
preservation is nature’s eldest law".
Now there was property worth one and
a half lacs of rupees with the family
which has been required to pay Rs. 82
as rent and which has been referred
to above by me. The person in ques-
tion was ap Inspector of Police and is
a bed-ridden patient these days. One
of his sons has fought on the Jammu
Front for the Government and another
is an employee of the All India Radio.
Their combined total monthly income
was not more than five or six hundred
rupees. If, therefore, they had occupied
any vacant house under such hard cir-
cumstance, then according to me they
have done nothing wrong morally, they
have done no injustice though their
action may not be legally correct.
What else could they do? Under cer-
tain circumstances we are constrained
to act even outside the legal limits. On
August 15 our Govérnment itself had
reduced the terms of imprisonment of
several thousands of prisoners, they
have built sixteen thousand houses and
arranged for free supply of ration etc.
to all the refugees for 18 months. All
this was not done in accordance with
any provisions of the Constitution.
They were only compelled to do so
under the force of special circumstances
prevailing then. You can just imagine
the treatment meted out to the refugees
who have themselves dug up earth to
build these houses on lands which, if
I may say so, were lying totally useless
and was absolutely unfit for human
habitation. I have myself visited these
lands on which they have constructed
houses for themselves. These houses
are far better than the previous struc-
tures. Some of them are pukka houses
and having seen them I am never pre-
pared to justify any action of anvy Gov-
ernment in getting them demolished.
To do so will be morally unjust and
& grave injustice to them. I have
known Shri Gadgil in this House since
Jong. In this very House and from
these very seats he used to deliver
speeches saying that he will adopt such
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stern measure for the abolition of
capitalism as to reduce it to zero. L
was simply amazed to hear it trom a
person no less than himself that there
were mud houses and huts among those
structures and that only the pukka
houses should not be demolished. The:
High Courts in this country have
declared that houses worth Rs. 1,000
or above should be taken as ‘substan-
tial houses’. I, however, was not pre-
pared to hear it from Shri Gadgil that.
there was any difference between a.
rich man’s bungalow and a poor man'’s.
hut. Respectfuily I may tell him that
to a poor man his hut is equally dear
as to a rich man his palace. Please
brush aside all these thoughts of dis-
crimination between the rich and the-
poor. I respectfully submit that this.
principle is not a sound one.

Now the question may arise that if I
am opposed to all these principles which.
form the very basis of the Bill, why
then I want it to be referred to a.
Select Committee. My submission is.
that thereby I see a definite advantage-
inasmuch as that 24 or 25 men will put
their heads together and it is just
possible that they may evolve a formula
whereby the Government, the private-
persons or the refugees may not be
required to suffer in anyway, or allow
any harm to befall those Delhi inhabit--
ants who also have occupied such lands-
in large numbers.

Finally I am prepared to accept the
suggestion that from legal point of
view the occupation of such people
should not be held ultra vires as they:
were compelled to take the law into-
their own hands by sheer force of cir-
cumstances. Exceptional circumstances
require exceptional jes. I do not
know of a law yet under which a Gov-
ernment can spend even one pie by
way of charity or make arrangements.
for the maintenance for so many lacs
of people in the various camps. But
compelled by exceptional circumstance:
our Government had to make food'
arrangements for lacs of persons and
even cooked food was dropped by aero-
planes in the Punjab recently. Under
what law was this all done? That ex-
plains why I maintain that ‘exceptional
circumstances require exceptional reme-
dies’. _There is no possibility of its
becoming precedent for the future as
there is no scope left for further parti-
tion. ngw. Particularly I want to
emphasike that we must consider the
circumsgtances under which they had
done all these things. I do not want
to single out anyene to be responsible’
for the plight of these people but still’
I cannot forget the words uttered by ar
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refugee at Ambala that ‘the structure
of Indian Independence has been
erected on the graves of displaced
persons’. Today we may leave aside
all other things and remember only two
things about the refugees in respect of
which we must render all possible hel

to them. Our Prime Minister hi

has been good enough to give assurances
to them so many times that they will
be provided with shelters and gainful
employment. I want to know what
else the houses "are if not shelters and
what is shopkeeping etc. if not gainful
employment. So far as the shops are
concerned, you have fixed the rents so
high that no refugee and perhaps not
even the local inhabitants are able to
pay them. The summary powers pro-
vided herein for the realization of
damages and rents are so harsh as can
be the act of anyone whom it may
strike to root out all displaced persons.
We should rather aim at evolving a
formiula which may enable us to recovér
all arrears and at the same time pro-
vide a solution to the problem facing
such persons who have acquired these
houses. In casé my proposal of refer-
ring this Bill to a Select Committee is
accepted, I may convey a few sugees-
tions which I would like to place before
that Select Committee and the hon.
Minister for their consideration. TFirst
of all I would like to submit that so
far the rent is concerned, there should
be some accurate and equitable basis
for its proper assessment. I under-
stand that the Ministry under the hon.
Minister have now framed certain pro-
posals in this respect. The rates _of
rents now being fixed are more equit-
able as compared to those fixed pre-
viously. It will be improper to fix
rates without taking into consideration
the accommodation or bv 4 to 6 per
cent. interest on the cost of construec-
tion. Now so far the veriod regarding
which rents have not been .assessed is
concerned, I have to refer to what we
were told yesterdav that the hon.
Minister has very kindlv accepted the
proposal of not recovering anv rents
for the period up to the 31st August,

1950. -

T say that the time has come when
this question should be decided. Even
his own Devartment has not sugeested
in the Act of 1947 that the rent should
be realized. Why no mention nf rent

or damages was made in {t? 1 know.

that nobodv had .it in his mind at that

. tjme that the rent should be realized.
Jow after an interval of three vears
it is being suggested that rent should
bﬁ realized. I am not against it. You
shonld certginly realize it. Nobody has
a right to make profits at the cost of
the nation. But the rent payable for
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the period of one year prior to assess-
ment should be realized in twelve ins-
talments. One-twelfth of the arrears
of rent should be realized along with
the fresh rent every month. May it
be taken as damages or rent, but rea=
lize it. At the same time all the
repairs done up to this date should be
taken into account and they should be
paid what is due to them. In the
same manner economic rent of the
stalls and shops should be fixed. As
regards widows and orphans who are
not in a position to pay the rent, no
arrears should be realized from them
in any case.

_So far as the question of construce
tion of more than four thousand houses
is concerned, it can be said that where-
as Government have constructed tem
thousand houses they have also cons-
tructed four thousand houses. I think
one should look at this question from
this angle of vision., After all the
houses have not been constructed on
any built area, they have been consw
tructed on vacant land. The plots,
which had been given to the peop?e by
the Improvement Trust for construe=-
tion of houses, were lying vacant, or at
the most these houses have been built
on the evacuee or the municipal proper-
ties. The remedy is this that nobody
should be evicted from such an area
where houses have been built on u land
which in the opinion of the Committee
or of the Minister was meant for
purpose of constructing houses. But
for the areas where, as our hon. Minis-
ter said, every acre of land costs from
eighty thousand to one lac of rupees, I
beg to submit that if the Improvement
Trust or the Municipality has reserved
them for such purposes which cannot
be fulfilled by any other area, or which
really cost from eighty thousand to,
one lac of rupees per acre and if some
refugee is to be evicted from that land,’
it should be done only after he is pro-'
vided with a siter which is equal in’
area to the previous one and is paid
as much compensation for the house as
would enable him to build a similar
house elsewhere.

[MR. DEPUTY-SPEAKER in the Chair]

I do not say that you should not evic’
those persons who have occupied those;
lands; I do not also want that Lhey..
should sell those houses which they.
have constructed on plots which cost
rupees one lac per acre. I do not be-:
lieve that they will sell their houses.
which they have constructed on those
plots. Even if they sell' them such a.
formula should be worked out so that,
they may not be able to sell them with-
out the permission of the Government,
or at least it may become difficult to
do so for some years. I believe that &
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person, who has built a house for him-
self and whose women and children
have shed their sweat in its construc-
tion, will not sell it easily. But if you
think otherwise and have such ins-
tances before you. then provide him
with some other accommodation and
site where he may take shelter and
take away the occupied land from him.
Give him a similar piece of land where
he may build his house and take pos-

session of your very costly land from
him.

Besides this there is the question of
the evacuee property houses. I under-
stand that the Custodian has already
started investigation of the cases and
has allgtted many a house in a man-
ner which was just and fair. Also,
there is the question of those houses
which have been built by their owners
on their own plots, or on plots which
were sold to them by the Improvement
Trust, or which belonged to private
owners. With regard to them I beg to
submit one proposal. There has been
a custom with the great men of this
country that they have given up their
houses in the national interest. We
have the example of Pandit Moti Lal
Nehru before us, he handed over his
Anand Bhawan to the Congress. We
have before us the example of Lala
Lajpat Rai as to how he offered his
house in the interests of the public.
Similarly we have some friends in
Delhi as well who have their own
houses. Here we see Lala Deshbandhu
Gupta sitting among us. He went to
jail many a time for country’s sake.
In the same manner we have some
veterans here who have sacrificed much
in the inferests of their country. I beg
to request them that these displaced

rsons are the people who have

rought to us the freedom which we
eulogize day in and day out. I request
that we should not adopt such an at-
titude by which we may think that we
have to take nothing from them except
these plots. I do not ask you, I do not
appeal to you that nothing at all should
be taken away from them, that no
compensation or rent should be realized
from them or they may not be charged
anything. But my only contention is
that so far as the question of such plots
is concerned on which pucca houses
have been built or in other words on
which people have built their own
houses to live in, they should not be
dislocated in such an abrupt and vio-
lent manner. I would request that
this Committee or the hon. Minister
should form a. local Committee which
may look into the individual cases and
only then this issue can be decided.
This committee should settle the ques-
tion of these plots. Besides this those
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persons who have acquired land from:
the Improvement Trust on certain cone
ditions, they should not be made to suf--
fer in any way. Their rights can be:
transferred and the cost equitably set-
tled. I do not want that undue excese
ses should take place with these people.
and that they should be evicted without
providing them with any other alter-
nate accommodation. That was the
principle which was laid down by our
Prime Minister and it has oft been re-
peated by the hon. Minister in charge
many a time. I do not think there is
any Member in the House who does not’
agree with this principle that no per-
son should be evicted without provi-
ding him with an alternate accommo-
dation. Everyone should get alternate
accommodation and after that eviction
should take place. I beg to submit
that it would not be difficult to solve
the whole problem if we keep in view
this principle while coming to a deci-
sion. However I would like to say
that this problem would be a source
of great trouble to us in case it is not
solved.

On the other hand I would like to
say that any person who spreads law-
lessness, creates such a state of affairs
in which prestige of law in any way
lowered. he is no friend of the Society,
and if he is tolerated, perhaps not on}i{
this Society and this Government wi
cease to exist but no Society whatso-
ever can exist at all. Where law is not
respected. and where it is not obeyed,
nothing can exist there. :

I may also point out that if the
employees of any Government do not
behave sympathetically and courte-
ously with the people, such a Govern-
ment cannot exist and such a law cane
not have any force. I know that I
have used harsh words and I am very
sorry for it. I am sure that if our Shri
Gadgil is given ten days’ leave he
would himself find out such a solution
of the problem during that period that
would be agreeable to all. I believe
that he would be able to solve this
problem all alone. We have been con-
tinuously eulogizing the manner in
which he has received the refugees.
I would request the Government to
solve this problem sympathetically con-
sidering it to be their own duty. We
cannot digest the hard and harsh Bill
that has been presented before us nor
can we swallow the principles on
which it is framed. At the same time
I would advise the refugees to be sen-
sible, though I am not their represen-
tative. I am only one of their humble
servants and sympathisers and I would
like to tell them that the complaints.
which our Shri Gadgil has made
against them are to some extent
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correct. If you want concessions from
the Government and desire that this
problem should be solved by the Gov-
ernment you should change the mode
of your speech and of presenting your
case before the authorities. At the
same time I would like to tell the hon.
Minister that he is a kind and a merci-
ful man. Conditions in which he has
been placed today he stands to receive
nothing but abuses from morning to
evening. The High Court has superce-
ded Section 124-A and has allowed the
gople to say whatever they liked. You

ow we have secured a sort of licence
these days to speak out things iA any
manner we liked. The result is that the
Government has to listen to both sensi-
ble and non-sensible things. Then why
is it so that our Shri Gadgil becomes
angry if somebody growls, why does
he become so angry if any one utters
such and such a thing? After all there
are millions of people, they will be say-
ing something or. the other. Why do
you mind it? In olden days people
used to call their Government as their
parents, but now-a-days they say that
the Government has taken away their
lands, their business and now through
the Hindu Code Bill they want to take
away even their wives. But as against
this we know what faith they have in
the Government. People consider their
Government as their parents. When
lacs of people were brought from the
West Punjab to the camps. I had met
them; while expressing their sense of
gratitude they had said that the Gov-
ernment had, no doubt, given them
their life. But next time when I saw
them these very people had begun to
say that they have been brought over
to that place so that all of them might
die there inch by inch. Now, is this
the desire of the Government to skin
these ei?ht lac of State subjects, i.e.
these refugees first by realizing the
rental and the damage charges from
them and then by throwing them out
of their houses. I have read in a Look,
Lytton’s Tanoni, of a beast who while
sitting at the gates of Heaven used
to check people from entering it threat-
ening them with his ferocious eyes.
You have presented this Bill in a simi-
lar form. The Sword of Democles is
seen hanging in it. * It is your respon-
sibility to see that no injustice is done
to the refugees; everybody should get
a house, everybody should get gainful
employment; and you cannot shirk from
g'our responsibility in working it out.

admit that you are the Minijster of
Works, Mines and Power, but yours is
a joint responsibility. You should de-
cide this issue keeping yourself in place
of Rehabilitation Minister. These re-
fugees will never leave you alone. They
will abuse you because a child com-
plains to and quarrels with his parents
alone, some time it pulls the beard also.
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I would like to submit that I see that
the feelings of sympathy and affection
and the sense of duty on the part of
the Government which were pro-
nounced by our Prime Minister and
later by Shri Gadgil himself are want-
ing in the Bill. I want that this Bill
should be sent to the Select Committee
where, I am confident, a satisfactory
decision will be arrived at, and no refu-
fee will have any grievance against it.

‘would request you that the Bill should
definitely be sent to the Select Com-
mittee so that its present form may be
changed. I would agpeal to the House
to accept my amendment.

Mr. Deputy-Speaker: Motion moved:

“That the Bill be referred to a
Select Committee consisting of Dr.
Syama Prasad Mookerjee, Dr.
Bakshi Tek Chand, Shri Desh-
bandhu Gupta, Shri Jaspat Roy
Kapoor, Lala Achint Ram, Shri-
mati Sucheta Kripalani, Shri Raj
Bahadur, Shri T. R. Deofinkar,
Dr. Ram Subhag h, Shri Mihir
Lal Chattopadhyay, Shri Tribhuan

Narayan Singh, Mr. T. Hussain,
Sardar Bhopinder Singh Man,
Prof. S. N. Mishra, Dr. M. Channa

Reddy, Shri Sita Ram S. Jajoo, Shri
Satish Chandra, Giani Gurmukh
Singh Musaffir, Shrimati Jayashri
Raiji, Sardar Hukam Singh, the
hon. Shri N. V. Gadgil, Shri 8. N.
Buragohain and the Mover with
instructions to report by the 15th
December, 1950.”

There is another amendment to this
sent in by Dr. Bakshi Tek Chand.
Does the hon. Member want to move
his amendment?

Dr. Tek Chand (Punjab): I beg to
move:

In the amendment proposed by Pan-
dit Thakur Das Bhargava, for “I5th
December, 1950” substitute “end of the
first week of the next session”.

After the very eloquent speech of
Pandit Thakur Das Bhargava, I have
very little to add. I am in complete
accord with what he has said. The
amendment that I have now moved
seeks only to advance the date for the
presentation of the report of the Select
Commiittee from the 15th of December
to the end of the first week of the next
session. I wish this to be done, not
with a desire to delay the passage of
the Bill, but with a view to give su_ﬂl-
cient time to the Committee for finding
a solution of the problem that has
necessitated the hon. Minister to pre-
sent this Bill to this House.
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~As Pandit Thakur Das has pointed
out, if we sit together in the Select
Committee and if, perhaps, a smaller
committee is appointed, then after con-
sulting the representatives of the
refugees, it will be easy to find a solu-
tion of the problem in all its aspects.
The time till the 15th of December is
wholly insufficient for this purpose.
The House is sitting from day to day,
‘the hon. Minister will be busy here
-with various legislative matters; other
Members would also be required to be
‘present here from 10-30 aAM. to 5 P.M.
and then there will be sitting of the
Select Committee. It is not a matter in
‘which the Committee has merely to sub-
stitute one ar two words here for some
words there or even substitute a new
clause, which will solve the problem.
It is a matter on which we may have
to spend at least a week, sitting four
or five hours every day, and try to
discover formulae to solve various as-
‘pects of this difficult problem. It is
‘with this object that I have suggested
‘that the time be extended till the end
©f the first week of the next session.

On the Bill itself, I have a few obser-
+vations ¥ make and with your permis-
sion, ] 'would like to place them before
the House now. Yesterday, the hon.
‘Minister began by saying that this is a
very simple measure., He said that he
was making only two small amend-
ments to the Act as it stands at
present. These amendments are firstly,
that the word ‘premises’ will hencefor-
ward include land, and secondly, that
the machinery for the recovery of rent
and for eviction of occupants will be
simplified. The fact of the matter is,
that none of the proposed changes is
so simple as the hon. Minister tried to
make out. If I may venture to say so,
without any disrespect to him or to
Government, this is a sort of a “back-
door” legislation, bringing into the Bill
something which was not within the
scope of the original Act and which it
was never intended to cover at the
time when it was passed.

In 1947, the Bill was introduced as
an emergency measure, The hon.
Minister. at that time, had stated in his
speech that the main object of the Bill
was to enable Government to requi-
sition houses because, firstly, a large
number of Government servants were
without any accommodation. and
secondly, with the transfer of power

from Britain, a large number of Embas-. .

sles were being located in Delhi, and
accommodation had to be found. for
them, suitable to the high position
which the Ambassadors and the mem-
bers of the legations hold. These were
the two main objects. Then, inciden-
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tally, he said that the housing situation
in lhi had become more acute, be-
cause of the influx of lakhs of dis-
placed persons from Pakistan.

The provisions of the Bill authorised
Government to requisition hoyses and
also empowered it to evict persons to
whom the original tenants might have
sub-let requisitioned or Government
owned houses, or who might be in un-
lawful possession thereof. It is to be
noted that that Bill had nothing to do
with open space of “land”. Originally, it
was an emergency measure limited or.
for a particular period and confined,
not to the entire Delhi province, but
specifically to New Delhi and Notified
Area. Even Old Delhi was not in-
cluded at that time, though power was
given to Government to extend its pro-
visions to any other part of the Delhi
province. After two years, came the
Amendment of 1949, when the duration
of the Bill was extended till 31st De-
cember, 1952 and some other minor
provisions were added for the eviction
of persons who were in unlawful pos-
session of Government owned buildings
as well as requisitioned buildings.

What is sought to be done now? As I
have already said the Act, as originally
passed, defined ‘premises’ as a building
or part of a building. Now, it is sought
to deflne premises as including land:
an addition which is wholly foreign and
dissimilar to its ordinary meaning or
of the meaning given in the original
Act. Large areas of land which have
been occupied and built upon by the
refugees at very great cost and under
extraordinary circumstances are sought
to be brought in. In the first place, I
submit that this is an entirely indepen-
dent subject. If the hon. Minister
wanted special legislation with re-
gard to it, the proper course was
to introduce another Bill and have
all its aspects examined, and the
Bill passed in due course. But
in_stead of doing so he wishes to.attain
his object by extending the definition of
‘premises’ so as to include “land”. He
says that this is a simple amendment.
No doubt it is simple, in a way! What
was formerly intended to cover a few
requisitioned or Government owned
buildings will now include hundreds of
acres of land which the hon. Minister
himself said yesterday was worth many
thpusands of rupees per acre. I sub-
mit, is this not a backdoor legislation?
Is it ' not entirely foreign to the original
purpose of the Act?

That is not all. The other and the
more serious thlnﬁ is the secona
amendment. The hon. Minister says
that he is merely simplifying the pro-
cedure for the collection of rent ama
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damages that might be assessed. But,
how is this proposed to be done? Ins-
tead of going -to the civil court, flling
suits, getting decrees and pursuing the
usual procedure for execution of dec-
rees, it is proposed to substitute the
provisions of the Punjab Land Revenue
Act relating to recovery of arrears of
revenue. at the provisions of that
Act are, I ventured to place before the
House yesterday in answer to a ques-
tion, which one of the hon. Members
put to the hon. Minister and which the
hon. Minister, at that time, expressed
his inability to explain. Today, those
sections of that Act have been read out
in extenso to the House by my hcen.
friend Pandit Thakur Das Bhargava.
Hon. Members will have seen how
drastic the provisions are. It is inten-
ded to apply those provisions to occu-
pants of all Government owned and
Municipal land in Delhi. Government
<can, by summary process not only
<€ject them, not only take coercive
measures against them, but it can arrest
them and keep them in the Civil Jail.
It can also seize their movable proper-
ty. or if they have any other immov-
able property—none of the refugees, of
course. has any other immovable pro-
perty—it can proceed against that also
which he has built at so much cost and
it can demolish the buildings. It can
turn him out of the house. I submit
that these provisions are very drastic,
very much more drastic than in any
law that this House has passed during
the last three years.

Now. who are the persons against
whom these provisions are sought to
be enacted? Most of them are the un-
fortunate refugees from West Pakistan.
Yesterday, the hon. Minister said that
any concession given to the refugees is
likely to be abused and he referred to
the case of a lady. He said that there was
a refugee lady who owned a house in
Parliament Street, which had been re-
quisitioned by Government. Repre-
sentations were made on her behalf
to the hon. Minister, that she was ill,
that she had no other place to go to,
and that the house might be derequisi-
tioned, and the hon. Minister having
pity on the lady, derequisitioned the
house. But it was found a few days
later that the lady had sold the house
which was worth Rs. four lakhs for
about Rs. 12 lakhs. That was, I take
it, intended to be cited as an instance
to show the manner in which the per-
sons who were to be intended to be
dealt with under this Act, had behaved.
I ventured to ask the hon. Minister
yesterday whether the lady was a refu-
gee and he replied, “yes”. Of course,
I was a little surprised and I wanted to
know the name of the lady so that I
could go to her and ask her to pay a
portion of the profit that she is report-
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ed to have made, for refugee rehabill-
tation or for any other charitable pur-
pose. During the short time that I have
had, I have been able to make some
enquiries I cannot vouch for its
being absolutely correct, because I
have not personally contacted the lady.
But I shall place before the House, the
information that 1 have received and I
will ask the hon. Minister to verify it.
That lady is not a refugee in any sense
of the term. She is the widow of a
Sikh contractor who had settled in
Delhi long before New Delhi had been
built up. he had come and settled here
like several others, and taken big con-
tracts and built Government Luild=
ings including those in which the hom.
Ministers live and other Government
officers are now living. As I said, she
is the widow of that contractor and the
house had been built in Parliament
Street, about 15 or 20 years before the
partition of the country. It had beemn
requisitioned by Government in 1939,
soon after the war started and used
for their purpose, and then after the
partition, an embassy was located by
Government there. Now, can this lady
be called a refugee, simply because the
ancegtots of her husband originally
lived in Rawalpindi Division? Is it fair
to quote the instance of such a lady
as typical of the refugees who will be
affected by the proposed legislation?
Incidentally I may say that my infor-
mation is that the house was not sold
for Rs. 12 lakhs but for Rs. eight lakhs;
however, that is not material. Now,
who are these people? They are
persons who came here in 1947, who
did not own a single inch of land in
East Punjab or anywhere else in the
Union of India. Most of them were
well-off, in their own ancestral homes
in the Punjab, Sind and the Frontier
Province. They were people belonging:
%0 the middle class, oingl good busi-
ness. owning propérty and leading com-
fortable lives. Shortly before the par-
tition, they were advised on the radio,
in the newspapers, and in lectures by
leaders here, Shri Jawaharlalji, Shri
Patelji, Mr. Jinnah, Lord Mountbatten,
Sardar Baldev Singh and others that i
has been found necessary to partition
the country, that the Punjab will be.
one of the provinces which will be
partitioned, but there will be free com~
munications, ownership of property
will be respected, and for at least a.
year, no customs will be levied, .
people will be free to come and go, and’
they can live in those houses as peaceful
citizens. On this side our
Minister said that all persons, whether
they are Muslims or others will be
gulte free to live as good citizens. Mr.
innah assured the people living in
Pakistan that there will be absolutely"
no discrimination between Muslims
and non-Muslims, that they will all be
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free citizens of Pakistan and their pro-
perty will be safe. On these assu-
rances the people continued to live.

Mr. Deputy-Speaker: Is the hon.
Member likely to continue long?

Dr, Tek Chand: I would take some
time more.

Mr. Deputy-Speaker: He may con-
tinue after lunch. nay

The House then adjourned for lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

[MR. SPEAKER in the Chair]

Pr. Tek Chand: Before the House
rose for lunch I was referring to a
case which the hon. Minister referred
to yesterday and I would, with your

permission recapitulate what I was
saying.

8hri Sondhi (Punjab): Where are the
Treasury Benches?

Dr. Tek Chand: The Deputy Minis-
ter of Works, Mines and Power is here.

The hon. Minister was referring to
the case of a lady whose house had
been requisitioned some years ago and
which was derequisitioned on her re-
presentation to the Minister that she
was without any place to reside and
therefore in great distress. The Minis-
ter, taking pity on her, passed orders
for derequisifioning the house but the
lady sold it for a fabulous price of
Rs. 12 lakhs and purchased some other
house where she is living. On enquiries
I found that that lady was not a
refugee in any sense of the term. She
was the widow of a contractor who,
no doubt originally came from the
Punjab. His ancestral home was in
Rawalpindi but he had settled in Delhi
long before New Delhi became the
capital. He was a big contractor who
had built Government buildings. He
was a resident of Delhi in the same
sense as any other person. It was not
proper on the lady’'s part to make any
false representations to the Minister
and get undue advantage of his kind-
ness. But that is neither here nor
there. Her instance was cited, if I may
say with great deference, to create
effect, but it has no application to the
case of the refugees, who will be hit
by the Bill.

Who are these people? They are
mostly middle class persons who lived
ma various towns in the Punjab, leading
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respectable lives and earning their
livelihood with the' sweat of their
brows. They owned properties both in
urban and rural areas. When partition
was announced in Jun® 1947, they
intended to come over to provinces
now forming part of India but on.
appeals by Lord Mountbatten, Nehruji,
Patelji and Mr. Jinnah they continued
to remain there. They were told that
though they were Hindus they could
live there as nationals of Pakistan just
like the Muslims. A few days before
the 15th August, Mr. Jinnah made a
statement at Karachi that there would
be no distinction between Hindus and
Mohammedans; all would be treated
alike whatever their religion might be
and asked them to continue living there
as good citizens. To crown all, when
the Father of the Nation, Mahatmaji
on his way back from Kashmir went
to Rawalpindi, many persons told him
that they wanted to go to India.

.Mahatmaji urged them to continue to

live there. He went to the refugee
camp in Wah, where the victims of the
March and April raids in Rawalpindi
Division had been collected and were
being maintained by Government. Many
of them said that they had lost their
relatives, their sisters and daughters
had been abducted and since partition
was coming they did not know what
was in store for them. They asked
Gandhiji to make arrangements for
taking them over to India. Mahatmajt
on the 2nd or 3rd August said “Please
continue here. You will be safe here
and as a guarantee I am leaving be-
hind Dr. Sushila Nayar.” This was
broadcast all over the country. Every
body thought that things would become
normal, they would stay on and see
how Pakistan worked and later if they
found that they could not live there,
they might migrate. This was on the
2nd or 3rd August. A week later on
the 10th August, began the killings in
Lahore. which spread all over the
province. Many were killed, others fled
to India: many more were evacuated
by the Government of India. Such of
them as were without any means found
shelter in Government camps. Some
were more fortunate; they were able
to bring some money with them. After
drifting from place to place they came
over to Delhi. To begin with, they
lived at the railway station or in the
open. They tried to find residential
accommodation in the city, but without
success. The landlords demanded
pugrees of 20,000 or 25,000.

People of this type collected together.
They found that there was no place
for them in the camps or anywhere
else. They could not by any means get
accommodation by paying double oe
treble the legitimate rent for houses.
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They found open spaces near Karol
Bagh, which were absolutely unin-
habited and undeveloped. There were
depressions, eight, ten or twelve feet
deep and there were small hillocks.
The lands belonged either to the
Municipal Committee or the Improve-
ment Trust. The displaced persons
formed themselves into groups of ten
or fifteen. They fllled the depressions,
levelled the hillocks and made the land
fit for construction at very consider-
able cost. In some places persons, hold-
ing the same status in society as you
and I worked with their own hands,
and even their children and womenfolk
joined. The number of houses built by
them is over 4,000. They are in 28
localities, of which I have a list in
my hands but I will not weary the
House by reading them. Pandit Thakur
Das Bhargava, myself and some others
went to some. of these localities some
weeks ago and inspected 12 such locali-
ties ourselves. They are Faiz Road,
Motinagar, Jawahar Refugees Quarters,
Jagmohan refugee quarters, Patel
Nagar 2, Nehru Parbat, Guru Nanak-
pura, Ashok Nagar, Subash Nagar, and
Guru Teg Bahadur Basti. We found
pucca houses built symmetrically and
systematically and not haphazardly.
The structures are all pucca, with
cemented or brick floors. Each house
has a compound. In each plot the built
area is not more than 50 per cent., as
required by the Municipal byelaws.
There are good arrangements for
drainage inside the houses, and venti-
lation was as good as in well-planned
houses.
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This is the type of houses which
these people had built. In fact, the
impression that we got was that in

- regard to construction. alignment and
design. these houses were better than
the houses built in Rajendra Nagar and
other localities by our Rehabilitation
Department at a much higher cost.
Certainly they would last much longer
than many houses, about which we
have been hearing so much at Ques-
tion time in the last two years. These
are houses. built by this type of self-
relying people, which will be demo-
lished under this Bill.

The Improvement Trust after de-
molishing them intends to sell these
plots according to a development plan.
The minimum area the Improvement
Trust had fixed was 60 ft.X30 ft. We
found that some of these houses are
on plots 60X30, some others were
25% 70, and others on 35X50. With a
little adjustment these houses can be
included in the proposed development.

Besides constructing residential
houses, the displaced persons have
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built in some of these localities temples,
gurdwaras etc. where worship is done
every day. It is not as if they have
done &all this for themselves alone. In
one place there lives a public-spirited
lady who had a school jn Lahore, and

988

she has started a school In one of these

localities which is meeting a real need
of the refugees. She had done all this
without any assistance
Municipality or the Government. She
collected money from the refugees and
put in some of her own and has worked
with so .much zeal, that today 1,000

girls are reading in the school, who:

are being prepared for the Higher
Secondary Schoo! Examination of the
Delhi Education Department. She also
has received a notice intimating that
she is in illegal possession of Govern-
ment land. which must be vacated,
Schools, houses, gurdwaras and tem-

from the -

ples, everything come within the scope -

of this Bill which the hon. Minister
has described as ‘simple’ and which he
asks the House to enact. If the Bill is
passed, some official from the Chief
Commissioner's office or the Estate
Office will go and say, “We are giving
you three days. or five days, notice;
if you don’t remove yourselves we will
evict you.” This is the fate, which is
awaiting the school, the like of which-
if run by Government, or by a regularly
constituted Education
have cost thousands of rupees every
month.

Similarly, the residential houses have
been built in different localities, most
of which are of the type I have des--
cribed above. They have been con-
structed without any assistance what-
ever either from the Rehabilitation
Department or from any charitable
institution or individual. These refugees
have, indeed. set an example of selfreli-
ance and self-help. Our President, Shri
Rajendra Prasadji. addressing the
refugees during his recent tour at
Simla, after reviewing the work done
by Government to rehabilitate them
and admiring the sturdy people of
Punjab for what they had done advised
them to rely upon themselves. That was
very good advice. But here in Delhi is
a set of persons who have done more
than what anybody else would have
done under these tryinq conditions,
and now this “simple Bill”, this “inno-
cent Bill” is sought to be introduced in
this—if I may be permitted to say so—
backdoor method, and by substituting
a few words. the summary method for
collecting arrears of land revenue is to

be applied to evict them and demolish.

their houses. This is the manner in
which the hon. Minister wants to treat"
these self-reliant and self-respecting -
{)eé'sona by citing the example of that"
ady. .

society would -
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Further, Sir, I will ask you to note
that these persons have not occupied
these sites in a surreptitious manner.

' Technically, their possession was, of
course, illegal in a senye-—there is no
. doubt about that. They eame having
lost their hearth and homes &nd in most
trying conditions and they did not
- apply to the Improvement Trust for
permission to occupy or build. But
they did all this openly—not secretly.
‘These buildings in these localities
started in the end of December, 1947,
or the beginning of January, 1948, The
officers of the Improvement Trust and
bt the Municipality, as other Govern-
ment Depariments were -seeing what
-was being done. After all, they could
not have built 4,000 houses overnight.
Material was being purchased openly;
steel and cement were being bought in
the black-market, and everything was
done with the knowledge of the officials.
After some months, in April or May,
1948, some policemen went there and
asked them to stop building. At that
time our respected sister, Shrimati
Sucheta Kripalani. who was the Secre-
tary of the Central Refugee Committee
and who took a great deal of interest
in this work, happened to go to one of
these places. Some refugees went to
her and told her. “Well, we started
building here. Our houses are now up
- to the roof. but the policemen came
and asked us not to build.” On this, she
wrote a letter on the 9th May to the
* Deputy Commissioner of Delhi, which
‘reads as follows: .

“Representatives of refugees
from lhata Kedara. near Sadar
Bacar. have come to me with the
complaint that they are being
thrown out irom the temporary
houses that they have built in that
area. They are willing to pay
ground-rent. Would you kindly
see their two members and also
help them in their difficulties.”

On this. the Deputy Commissioner
- wrote as follows:

“Please don't interfere with
these persons till I inspect the
place”.

That is the order which the Deputy
Commissioner gave to the Sub-Ins
tor. The Deputy-Commissioner then
went and saw the spot and the con-
struction were continued. This is not
all. Here is a letter written by Shri R.

.-Gautam, Under-Secretary, Ministry of
Relief and Rehabilitation, to the
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beputy-Commissioner. After referring
to such construction, he said:

“The hon. Minister has therefore
asked me to bring these things to
your notice. He thinks that either
we should allot these plots finally
to them and legalise the posses-
sion or we may take steps to stop
construction.”

From this you will see that it is naot
in a surreptitious manner that these
refugees built these four thousand or
more houses. They did so openly and
they have rehabilitated themselves. I
Government had to rehabilitate _th%
and if the construction had been le
to the Rehabilitation Ministry or the
C.P.W.D. over which the hon. Minister
presides, I am absolutely certain that
the cost would have been three times
and the time taken would have been—
1 do not know how much. I do not
want to cast a reflection on any of the
Departments. They are doing their
best under difficult conditions. But
instead of adopting a reasonable and
equitable view, do not deal with this
type of refugees in the manner you
proposed to do. Vhat do the refugees
ask for? They say: “No doubt our
houses are not constructed according
to the Improvement Trust plan. But we
have built as good and decent houses,
perhaps far better than hundreds of
houses which exist in Delhi. We now
request that the plots underneath these
houses be leased to us by Government
on the usual 90 years terms or they be
sold to us at a reasonable price, which
we shall pay.” That is the attitude of
these people.

The hon. Minister said yesterday
that he had received some threatening
letters and that this is the beginning
of the end of ordered 'soclety'. _With
great respect. I ask: is this a legitimate
remark? Is it justified under the cir-
cumstances? These peoqle have got
fourteen or sixteen Associations. Their
representatives are very - respegu_able
men. They held resppnsible positions
and they came here without any means,.
without any substance, without any-
thing. But with their self-help, they
have tried to rehabilitate themselves.
If some one has been foolish enough
to write such a letter, why should the
Minister be perturbed. .

In some quarters it has been said.
“the Municipal Committee or the Im-
provement Trust will no doubt dis-
possess you, but compensation will be
paid.” The Bill of course. does not say
that compensation will be paid and- 1
do not-know what is.in the mind of
the hon. Minister and the Rehabilita-
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tion Department. But even supposing
that compensation has to be paid and
alternative sites have to be provided,
what will be the effect? Where will all
that money come from? I have been
told that the estimated cost of all con-
structions is about Rs. 88 lakhs. Even
if this estimate is exaggerated and
Government has to pay 50 per cent. only
even then the amount of compensation
will be nearly Rs. 50 lakhs and you
will have to provide alternative sites,
which will be at a distanee of flve miles
or six miles or more. These people
have established themselves in gainful
occupations near the localities where
the houses have been built. They will
lose their incomes. They will have to go
to these distant places and re-build
houses on these far off places where
there will be no light, no water, no
roads, and we do not know how long it
will take the sites to develop. Therefore,
the suggestion which they make is:
“Please let us remain here. Incorpo-
rate these houses in your scheme and
charge us the premium which is con-
sidered reasonable. Of course, we can-
not afford to pay the whole thing at
once, but we shall pay in instaiments
and we shall also pay the annual rent
for these plots according to the scale
which the Improvement Trust pres-
cribes.”

Again, the hon. Minister said, “Oh,
these encroachments are holding up
the -Improvement Trust's Development
schemes and slum clearance schemes
which the Trust has in hand.” Now, I
do not want to say anything about the
working of the Improvement Trust
here. My hon. friend Shri Deshbandhu
Gupta and I are on a Committee
;rpointed by the hon. Minister of

ealth to examine the working of the

Improvement Trust. The Committee
has examined that question in detail
and will be submitting its Report
shortly; and I shall not go into details.
But two broad facts have come out
and they are open secrets and I shall
mention them. I shall take up the point
about slum clearance first. The Im-
provement Trust was created in 1937
and in 1938 it notified certain schemes
for slum clearance. It was as far back
as 1938. There were no refugees at
that time, none till 1947. But during
nine long years, the Improvement Trust
did nothing whatever except to notify
he schemes. Then, of course, came
these refugees. During these two years
also, only portions have been occupied
by the refugees and the other slums are
still in the same conditions as before.
No steps whatever have been taken with
regard to them. Now, to use this slum
clearance scheme as an excuse for
fntroducing a Bill of this nature—I
say, is that proper? Is that fair?
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Then, take the Development Schemes.
Here also the Improvement Trust has
not a very brilliant record: It notified
about 20 Town Improvement Schemes,
but it has only carried out five or six
in thirteen years. Shri Deshbandhu
Gupta knows the details by heart and
he will no doubt, place them before
the House when the time comes. What
is the financial capacity of the Trust
to carry out these Schemes? The Im-
provement Trust has a pecullar consti-
tution. It has got no funds of its own.
Government does not give it any sub- -
sidy; it did not make any grant to it -
even in the beginning. All that Govern- -
ment ,did was to vest valuable land in
the Trust and asked it to develop them.
Now what the Trust has been doing
is to develop a certain portion in a
locality but instead of selling it at one -
time it is not in position to raise the -
price. Supposing it develops a portion
of ten acres, where 200 plots are made,
it will net sell the 200 plots all at
once. It sells fifty plots, and after these
plots have been built upon and the

rices go up, the value of the remain- -

plots also has become high because -
the locality becomes inhabited. Then .
the Improvement Trust sells fifty more
plots at four times the price at which
the first lot was sold. Thus, it has.come -
to light that plots for which the cost
of acquisition and development was
Rs. 10 or 12 a yard have been sold for -
Rs. 40, 50 or 60. So, what the Improve- -
ment Trust wants to do is to use these
Development Schemes as an excuse for -
turning out these refugees and get
their houses demolished and after that,
sell at exorbitant prices. This site -
which has been developed by these
very refugees at their own cost and .
under difficult conditions without any
assistance from Government. Is that
proper, is it fair? Is it a valid excuse °
to bring in a legislation of this kind?

So far I have been dealing with one -
type of refugees. The second t, is
those people who were not so fortu- -
nately situated as those of the first
class. They had very little means—a
few hundred rupees. They sold the few -
ornaments which their women had with
them and thus raised Rs. 1,000 or 1,500,
and they built a shed on the adjoin-
ing land. This is all that they could
do under the circumstances. They -
work in the city and earn Rs. four or
five a day and maintain their families.
This is another type. In regard to these:
people, as my friend Pandit Thakur.
Das Bhargava has already pointed out,
gimply because they have not been
able to build houses, you should not
displace them. There are two alter- -
natives open te you: either give them
these plots on the condition that they:
should build according to certain plans
and specifications by a certain date, .
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- or find out alternative accommodation
for them; but don't issue orders and
precepts under this summary proce-
dure sending policemen and bailiffs
to turn them out. This is the second

. class of persons whose case requires

. careful and sympathetic consideration
from the hon. Minister.

3 PM.

Then there is a third category, whose

". case appears to have made a good im-
pression on the House by the speech
-of the hon. Minister yesterday. They
are old residents of Delhi to whom
some plots had been sold or leased by
the Improvement Trust years ago.
Some of these plots have been en-
.~croached upon or taken possession of
by the refugees who have built pucca
houses over them. Now, here again,
the position at first sight appears to
be very serious, in that persons who
had paid Rs. 5,000 and 6.000 to the
Improvement Trust with the object of
‘building houses on them, have been
-dispossessed of their plots before they
started construction. That is a class
by itself and requires special treat-
ment. But with regard to this class
.also 1 beg to place two facis before
the House. The total number of plots
-which the Improvement Trust sold or
leased from 1937 to 1947, was about
-3,500. Out of these, hardly 1,000 plots
‘have been built upon by the purchasers
or lessees and nearly 2,500 plots have
"been still lying vacant and unbuilt for
so many years before the Partition and
before the refugees came to Delhi. One
might naturally ask why during all
these ten years these purchasers had
not cared to put up their houses. It
‘transpires that many of them had no
idea or inteption of Building. They
were mere speculators and wanted to
sell the plots at a profit as soon as the
area developed. There were others,
who. of course. wanted to bnild. but
-who have stated in writing that they
did not want to invest any money, as
they were afraid of Government's
power to requisition, agd the Rent
Control Act. under which rents are
“fixed at wholly uneconomical rates as
they will not get even flve per cent. or
-six per cent. return. Therefore, they
“have said that. though they had the
-money and wanted to build, they would
not do so until the Improvement Trust
and Corporation change their rules and
byelaws and Government modify their
requisitioning policy. There is another
set of people who say that they could
not get the materials at that time and
for various other reasons could not
build. But the fact remains that out
of 3.500 plots sold. only 1,000 have
been built upon and the rest are lying
vacant. Again, of these, as the hon
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Minister said yesterday, only 400 plots
have been occupied by the refugees.
My information is that of these only
100 are pucca constructions and the
other 300 are kutcha buildings. With
regard to these 100 pucca houses scme
means will have to be found. Some of
thg refugees are prepared to pay the
price of the site to the owners, if they
are prepared to sell it. If they are not,
the occupants are willing to give them
annual rent for the site. Some such
means will certainly have to be found
to settle such cases. But you cannot
solve the problem by enacting legisla-
tion of this drastic type and enforcing
it so rigorously.

A fourth tyve of persons are private-
owners. The hon. Minister said yester-
day that their cases also are covered
by this Bill. I had read the Bill before:
I read it again last night. T do not
pretend that my knowledge of law is
equal to that of the hon. Minister's.

Shri Gadgil: 1 plead mine is less.

Dr. Tek Chand: But I confess that I
am unable to find one word in the
whole Bill. which even with the most.
violent stretch of imagination, will
apply to private lands. However, if it
is the hon. Minister’s intention to in-
clude such land, then all I can say is
that his legal advisers should have:
drafted the Bill in a different manner,:
instead of merely °including the word
‘land’ in the definition of “premises”.
which in the context can only mean
Government land. Private land is:
wholly foreign to the scope of the Bill.:
If some refugees have taken possession
of private land. well, they have got the
i)rdinary remedies provided by the
aw. N

The hon. Minister said yesterday
that the provisions of the Bill are
simple and there is no material change
introduced in the Bill. He said that
there are the provisions of the Penal
Code, that is, if you commit trespass
you are liable to be convicted under
the provisions of the code relating to
trespass. Here again. I confess my.
ignorance of the law adumbrated by
the hon. Minister. Section 441, of the
Penal Code. as most of you know, is
the section dealing with criminal. tres-
pass. That -Section says:

“Whoever enters into, or upon
property in the possession of an-
other with intent to commit an
offence or to intimidate, insult or
annoy any person in possession of
such property is guilty of criminal
trespass. e
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I ask my hon. friend in all humility:
Did these persons, these thousands of
refugees enter possession of this land
with intent to commit an offence, or
with intent to intimidate or insult or
annoy anybody—much less the officers
of the Improvement Trust or the Cor-
poration? They were driven from their
homes under most peculiar conditions
and they occupied these lands. Now
whatever civil remedy there might be,
I have yet to learn after more than
forty-four years of experience of the
law, how any court would find such a
person guilty of criminal trespass.

’

Then there are other factors . also
which the Court will take into con-
sideration. Even if the section applies
at all, you have got the provision that
if a person stands by and allows his
land or property to be encroached upon
.by somebody, that is a circumstance
which will not make the act criminal.
We have got several instances here
where the Municipal Committee has
not only stood by and seen these houses
being built but it supplied water con-
nections to these houses. - Electricity
has also been given to some houses
and other amenities provided. With all
these facts will any court convict the
occupant? These are the provisions of
the ordinary law, and the hon. Minister
says that they are similar to the pro-
visions of the Land Revenue Act
which were read to the House by Pandit
‘Thakur Das Bhargava.

Before I conclude, I may be permit-
ted to make a few remarks with regard
to an observation which fell from the
hon. Minister yesterday and which
pained me most. That was with regard
to what the hon. Minister said about
the courts of justice, including even the
highest court - in this land. He said
that for the last three or four months
we have been seeing a war between the
judiciary and the executive . .

Shri J. R. Kapoor (Uttar Pradesh):
‘That was a casual remark.

Mr. Speaker: Order, order. Let nim
proceed.

Dr. Tek Chand: I submit, it is a
remark which pained me most, coming
as it did from a responsible Minister
of Government. When you frame Bills
and you pass them in hot haste,—Bills
which in some cases are ill-considered
and ill-drafted and passed without
reference to Select Committee—and
when they go to the courts and the
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courts find that they are contrary to
some provision of the law or contrary
to the Constitution, and you find that
your plans are upset, you say that the
courts are at war with the executivel
It is one of the most redeeming features
of our Constitution today,—a thing of
which we should be proud,—that our
High Courts and our Supreme Court
have stood by the law. When the Con-
stitution was being passed, in the last
speech which the hon. Dr. Ambedkar
made in the Constituent Assembly, he
said that “we are having the rule of
law now”. This is the Constitution

"which 'you yourself have framed and

if any legislature infringes any of its
provisions, it is the bounden duty of
the court, whether it is a Sub-judge’s,
or Magistrate’s Court or the High Court
or the Supreme Court, to stand by the
law regardless of what the view of the
hon. Ministers may be and I am very-
glad to say that the High Courts and.
the Supreme Court—I speak with the
lgreatest deference—have upheld the
aw. : o

Shri Gadgil: The law represents not
the view of the Ministers but the view
of this elected House.

Dr. Tek Chand: Therefore it is all
the more necessary that Courts should
examine their legality fearlessly. This
remark which was made in a casual"
and light-hearted manner yesterday"
pained me much more than several
other assertions which the hon. Minister
made. And I wanted to raise my
emphatic protest against it today. :

Now, one thing more 1 have to say.
That is about rent collection. With'
regard to rent, the hon. Minister said
“that fifteen or ten lakhs of rupees
were the arrears due; these people do
not pay and we must take steps to
realise them”. With regard to rent,
there are-again two matters that yom
have to see. I was asking these people
ag to why they do not pay and most
of them said “We are prepared to pay
it, but we are required to pay the
rent at one week’s notice or a fort-
night’s notice and we cannot pay these
large sums at such short notice”. Now
some means can be found, by which
the rent can be recovered. Here now
consider the type of persons - from
whom rent is to be recovered. I will
give you one instance which came to
my notice in September, and that was
from several Sikh gentlemen who came
to see:me. In the month of September
when we were having heavy rains at
Delhi and when there were floods im
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the country in the Punjab, in Assam
and other places, nine persons came to
me with four or five children. ‘Lhey
said “We belong to Daberan in Rawal-
pindi district”. ‘That is a place which
I know and which brought the most
painful meémories to my mind, Daberan
and the area round about it was
inhabited mostly by Sikhs. They were
either agriculturists or were engaged in
petty trades. It was a Congress-minded
locaﬂty. This area was the scene of
raids in March and April, 1947 when
the troubles first began in the Punjab.
raiders financed with money,

which, as has now come in evidence in
the Mamdot Enquiry in Lahore, was
supplied by the Muslim League, and
armed with sten guns and machine
g and a large number of ex-
icemen came -and raided that
area. Bands of such raiders came in

this manner,

and bundreds of innocent persons were

killegd from Daberan and several other

villagées round-about. These people took
in a gunhllwag and many of
remained outside were

y . is an area from which

“a ver important gentleman,

. ery
Mr. Ju#- a Singh who was a
gnnhore High Court and
is_n e Chief Justice of the
PEPSU. Union. In these raids no less
n 86 tions were Kkilled.

than 86 of his rela

! about whom I am
. .are some of the few sur-
vivors. To. give you what happened
there, some of these people took refuge
in a gurdwara and the raiders with
sten guns  and machine guns sur-
rounded the gurdwara. The beseiged

s had some crdinary guns.
mnhced ‘the raiders for two days.
But ultimately when more reinforce-
ments came, they could not hold the
gurdwara. They had no water to
drink. So they sent one man outside
who asked the zaildar of the village,
who was their old friend: “We are
dying for want of water, there are
children and women there, please per-
‘mit us to take a little water from the
big well outside”. The zaildar talked
to some of the raiders and said “Very
well, let all the women come with
only two men, and we will allow them
to draw water”. So fifty women came
out of the gurdwara, with two men.
Well, while they were about to draw
water the two men were killed and
some- of the women 'were taken away.
On this the other women stood round
that well, recited some shabds from
the Granth Saheb -and - slokas = from
the Gite and all of them jumped into
the well and most-of them died. Here

30 NOVEMBER 1950

and Eviction) 998
Amendment Bill

are the relations of such persons, who
were not in that village. and thus
survived, that came here to Delhi soon
atter the partition. Here they could
not find any shelter. ‘they had some
relations here in Government service,
whom some houses near the Mutiny
Memorial Road had been allotted, and
they went and were living with them.
A report was made after about a year
or more ‘- that these Government,
officials had sublet the premises to
some other persons and therefore it
was a breach of the terms of the
tenancy. These persons were told
“You are committing a breach of the
conditions, you are liable to lase these:
houses, Tiou yourselves will be turned
out”, ese officials then told these
people “We have accommodated you
for a year or more, now please go and
shift for yourselves”. Then they went.
away from this place to find some
accommodation. They could not find
any shelter anywhere. Another gentle-
man took pity on them and gave
shelter to the ladies and children in
his verandah. After some time that.
man also said: I am now being asked
to turn you out on pain of losing my
own tenancy. These men came to
to me and in tears said: “We
have lost so many relatives; our sisters
and daughters have been {&m away
by the raiders; they are still with
them. We wish that those who sur--
vived might have been killed there or
we might have been killed.” When I
heard this I told them that if I had

place but I
was myself a here. I xn
living in a place surrounded by the
stables of the hon. Ministers and the
High Commissioner and unfortunately
I could not help him. Then I said:
‘“‘Have you approached the Ministry of
Rehabilitation?” They had a bundle
of documents with them. They said:
“For the last nine months, we have
been making applications; we have
been going to this man and that man
but nothing has happened. We are
prepared to pay rent, pray help us in
getting some accommodation some-
where.” Touched with their desperate-
plight T wrote a personal letter to the-
hon. $hri A. P. Jain, who had taken
charge of the Ministry a few months
before. saying: “Here are these people;
they came from Daberan; this is how-
they were treated there. These are
the circumstances in which they have-
come and they have no shelter. Please
give them some place; have pity on
them. By helping them you will be-
obliging everybody and you will be-
obliging me parsonally if you could give-
them some accommodation.” He tock
pity on them. He directed the members:
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of his staff, to whom applications had
already been made. In spite ¢f the
ved tape the hon. Minister took pity
on them and directed that no ac:on
need be taken against these people for
a week or so and he very kindly gave
some place at a distance of six miles
away from the city. These people
said that they would not be able to
earn in order to maintain their fami-
lies, from such a distant place. At
least they were glad that after all
they got some shelter. The houses
were given on a rental of Rs. 10 or
12 pm. It is men of this type who
are in possession of the houses, and
who are sought to be evicted.

In addition to these there are other
persons to whom rented houses were
given in December or October 1948.
They said that a rent will be fixed,
electricity and water will be provided.
In some cases the rents were fixed in
-January 1949 and most of them have
been paying regularly whatever rent
has been fixed. But in other cases it
took the officers four, six or eight
months to assess the rent, and until
the rent was fixed, no payment could
be made. When the rent was fixed,
the occupants were asked to pay ten
arrears at that rate for those tene-
ments. They ask for remission of
rent for the period of delay; some are
willing to pay the whole but ask for
instalments. The officers say: “Our
order is that you must pay the whole
of this amount in one lump sum.” This
is another class of persons. I do not
want that anybody should be exempted
from payment of reasonable rent.
There are other cases where rent is
charged for houses built by the
Ministry or the Municipal Committec
where the rents charged are at exhor-
bitant rates. They say: “Fix a
reasonable rent, six per cent., seven
per ceat. or eight per cent. on the rost
and we will pay. Lajpat Rai Market
was built by the Municipal Commit‘ee
at what was described as unreason-
able cost for the poor type of struc-
ture. Some hon. Members put ques-
tions in Parliament and it was said
In the newspapers that the contractor
had made a lot of money and built
very bad type. of shops. I am not
here' to blame the contractor or the
Municipality, but I am informed the
rent charged there is in some cases
24 or 30 per cent. In some shops the
refugegs are going there. This is
what is happening there. To con-
sider all these cases, we request the
hon. Minister to appoint a Committee,
and not press that the Bill be passed
today. You will realise that the
matter is not simple and innocent as

227 P.S.
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it was sought to be made out. I may
assure the House on behalf of the
representatives of the refugees who
have seen me that they do not want
in any way to act in a manner which
is improper. They say “Give us these
lands at the prices at which you are
likely to sell them. If unreasonable
rent is being charged, please remit it
for certain period, and for the rest,
we shall pay it in instalments.” In
some cases the rent is exhorbitant 'and
improper. These are the various
things which ought to be gone into by
Sub-Committee. I am saying all this
because the hon. Minister was kind
enough to agree to Pandit Thakur Das
Bhargava’s proposal that the Select
Committee should report by the 15th
of December, But by the 15th of
December, it will be impossible to
come to any definite conclusion on
the various points involved and there-
fore. I have put in this ‘amendment to
the effect that the Committee report
by some day in the first week of the
next session. This will probably be in
the end of January or beginmm‘l of
February and 1 assure the on,
Minister that when the present session
is finished, we all will devote nne or
two weeks to it. I am prevared to
offer my services. Messrs. Thakurd-s.
Achint Ram. Musafir and I will sit
with him from day by day;, we shall
ask the refugees to come to somé
arrangement by which Government
richts are. fully protected and the
refugees are also orovided. What
will be the position otherwise? If »ou
pass the Bill and cnforce it strictly,
no less than 80.000 neople will be
rendered homeless. Has Government
got the means. the capacitv and the
energy to have another 80.000 neople
added to the existing number of
refugees? They will all be without
shelter or alternative accommodation.
Most of them have not received a
single nie as rehabilitation benefits so
far. Will Government sunpport them
now? How long will it take Govern-
ment to either set up ramns or build
houses? They are willing to pay the
rent regularly. Let us sit down and
appoint a small committee, three or
four representatives of refugees and
some Government officers and a solu-
tion will be found. If hon. Shri A. P.
Jain can also be added to the Select
Committee, it will be very good in-
deed. He is the Rehabilitation Minister
and many matters go to him. I am
absolutely certain that if one weck {s
devoted to it nine-tenths of his prob-
lem can be solved tn the satisfaction
of everybody and then you can go he-
fore the Select Committee with some
agreed formulae and get the Bill
through. I am absolutely sure that in
]
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this way there will be no difference
of opinion. I thank the House for the
indulgence that it has shown in listen-
g to me for such a long time. 1
hope that the Bill will not be passed
in the form in which it has been intro-
duced. Material changes will be made
in such a way that Government rights
are fully protected and some practical
improvements are effected. I suggest
that a purely legalistic view should
not be taken. The human element of
which the hon. Minister claims to be
an embodiment, should also enter in
4he solution.

Shri Hussain Imam (Bihar): The
*hon. Member said that 24 per cent.
-was being charged. Will the hon.
‘Member enlighten the House whether

-the rent is not governed under the
Rent Control Act?

Dr. Tek Chand: The Rent Control
Act is only for old buildings, but not
for new ones of this kind.

Mr. Speaker: Amendment moved:

In the amendment proposed by
Pandit Thakur Das Bhargava, for
“15th December 1950” substitute
“and of the flrst week of the next
Session”.

Mrs. Kripalani.

Pandit Thakur Das Bhargava: May
f submit, a word, Sir? I very gladly
accept the amendment so far as I am
concerned.

st o aTo wqU: stsaw WERY,
TR o T WX ST A & o
g gafeayr weaT

firo effee : 1T W dElNT w7
A & ?

oy Fo ATTo WYT:  AAY gAT HTHA-
g T awh s oft 7 dfea
SR o AEiy & g 9T o
g Iefeen foard o § W@
"ot FT wgar § o alk s ®
wm @ fowe (List) e
4@t (Select Committee) &
wwad o dfeq sigITE AniE ot &
€ ¢ g9k e Y wfre wew ot
&1 w1 aw vy feat ol 4
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Shri J. R. Kapoor: Sir, I shall move
an amendment if you Kkindly allow
me to do so.

Mr. 3peaker: What amendment do
you propose to move?
_ Shri J. R. Kapoor: My amendment
is that in the amendment just proposed
by Dr. Bakshi Tek Chand to the
amendment proposed by Pandit Thakur
Das Bhargava the name of Shri Ajit
Prasad Jain be added, if you kindly
permit, to the list of the Members of
the Select Committee suggested by
Pandit Thakur ®as Bhargava.

Mr. Speaker: 1 am placing the
amendment before the House. He
may speak after I call upon Mrs.
Kripalani. Amendment moved:

In the amendment proposed by

Pandit Thakur Das Bhargava,

after the name of Shri S. N.

Buragohain add the name of the
hon. Shri Ajit Prasad Jain.

ot qerr e - sreger WA
&, =t ST " AWE N AT awdr
&%, g o1 7 Fga ow N QA aF-
O #T ¥ g7 gy 3 aqeg § ok
feeehr dfwarw fefrafwas qoe -
¥q Ghveiwz frs [Delhi Pre-
mises (Requisition and Evio-
tion) Amendment Bill] #
gfaat IR 5w T § 1w o
¥ aga @ goew faw & ark
q atear aff Trgar § 1 97 I A
arEg FT & O ITHAT T JH TATA
s @ g

[MR. DEPUTY-SPEAKER in the Chair]

" qF ar ag fe s sor 9 faw arw
£ wrF Ay faedlt & A Sl 7 19w
A F oFaE § I A o qdE
gri | gl e J A 7w ¥ ofr v
iR awadt g g ag fwgw faw
& fcd ¥ maAqee oefafaeiew
(Government administration)
w gW 3¢ &F 2 T § o fafae
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¢ (Civil Court) #r 14 =rfga |
@ QA fawal 9T o A wiEE §
qT3T ST ST FT @AY |

wq fogfd a1 tj¥s & =g
AR & qq T G AT w0 T
for 9t Forgefior € 91 #t feoiw( Relief)
QAT R I@E T FE FNA E |
fesdt 7 50 v or@ F feogeiw
AR E 1 B & ¥ {ewF § 0,000
foagsfra wrae g F= | a7 i
A Fagefta gk $79) §F T § I K
wqd o fewm & foryerd wud-
foz 3 & o o | ¥fws Tt o feeg-
g I7 7 ¥ aga 9r o7 4 N7 A9F
HM T IO 7T 4 A4 o & pw
fodzie #= frr & W1 97 #) @ g9
q g W | T T g% IF WRMER
ferpsftar ¢t grosa & & &t A9F Fw
) Al TS TFY 4 FIF A TS
&ew feedse  (Self respect) wamr
ot AT 78 TAANE F H F Aqr wT
TaAdwE WY S A Jr w@A 9
wefod i gg Fifaw AN @R
faw # fow 0% § q0g fae awdr
ot I o foed adY fae agi 9
Fm T wyAEse Sgdwa (Un-
authorised occupation) f&ar
FANGTEIE AHITT TF AFEAY
Ay & fra #1 g7 qweaEy A 2w
wfgd 1 Sfwr sfat dwgh Aw
Fat 1Y § W F FIC A w47 qAINE
Nfwa 1+ 97 foegafrs agr 9§7 @
IR N gea § JT ¥ aqaeh § o
f& & art @99 37 F N9 7 FE@
W g | mAENE fvw SAET WT
Tq 4 T A AGT BT A AAC AT
% A a1 76X ] | AEET o g wlY
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d | 9t AFF G ITH qF AR F
X 2 ey FN A0 T AT § A
T QU AHA FA ¥ f5d &3 @)
AT gH IT ® ARG g
g7 40 TEX T At A 9 UW-
fer (Rationing of house) $%
Ffgd ar arfs g af@™ & &
A QA ¥ 7 A Fw I 6
fegrem #r sag fad | 7T TAqAvE
T qar ad fear | gw S T agT oW
T AT F( TF F3F § NI AT I9 9T
sqra A faar war 1 wdw@r svaEt
(Evacuee property) 8 @i
i gome & df AT AWy TR
et qX ar 9% 4T | 98 Fefena
(Custodian) & v =gt 7 X
A qF N N wF 0F w5@ Foog-
T & faq feedre gur 1 QY grovr &
feogsfrw & g war =ara (Choioe)
4t | qr A ¥g IS T} Kl S F AAA
wefEat ® > FT gEHT T 5 W
Fr AAAGITETE AgATA wE | F
qer agdr g far aror g Y grew
§ &5 3T FI{T TW 3T B gF O
g are oY grew § g1, enrl =%-
fear T e =X AR W §I
9T qd T A W A AIT FA W
TAT §T 57 4, ¥ a7 T fadfy
aTg &L A E1T | IFIA N g W
ft 3@ & & & forqr | ¥4r a7 I W
dica (Motive) ? ag qw ¥t wTE
adY A =AY 49, T ARG
AgIgr A wA AFA 4, 1€ B}
s%t @zt (Roofed shelter)
ARY § a7 37 &1 3g A Fror ar
T § TG 5 T8 F q¥
AFA FHNT KF AT P AQ IQ
@Y AT AT AT qI0 XBAT | T4 &Y
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[t gaar 3 o)

q qw M I§F AL I WE QW
¥ T | wEmY g e | ) 1 axafl
off Fafy o wvEl &, gifie g g%
gn€ & F o gemar «@ wnEn
g amm @R F ww B § Rl A
TRl ®0 2&@T § | FOF T qER
BV 7 THE T A WG| G el
® &Y @ oW fued @w Tnd
® ot & Gror | Sifaur @ ar s
0% QY fredt o & oret gw ww
e et et &, wir oF ofear &
wgt Rl & Wk smur wEF w2,
ST 9 SFEY § ag v ot vk @
T a1 1 IR e W qqae f,
YT T ¥ AT 4w T SR
Y ¥ X ¥ F AT HT GO T |
fore & a1 dur a1 9 F 9w T
T foar AT & meA A% oy
TG, 9 @A AT HT WA T
e 73T A swar gew 9
Wmms’r#%arrmgwagg
AW &t faw & smer & 1 9 W
TG TIT wWET AANA A1 & °qv | gy
W W aTET O ar ww w
4 TR T yg AR e § fw ag
ST ¥gET W ¥ wand A Ao
mifE e fedfafoda . (Rehabi-
litation) 1 wger SR
qE AT EE e € Agf 7 | <
a7 awg ward € fiv grsfier SAfars
(Housing material ) a’g’f' qr
w%mgwﬁﬂa‘r#ahfwr,
e fa@r A v sma ]
v o dhfom ¢ o e ww
T, TR frwd S o§ s
T T | ww A g el F
AT T TAT #7 F17 A0 goT |
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1o W foygsita w1 391 @ 91, 7
1t faw w§f w9, i S
AT &Y ager quded wIEY B w7 F g dvq¥
# Mg AE AV | IR Fr MY W O
T TEHT 9T Y[ AT & HT Yaied FATAT
ar | Ot e 7 wEiE SR wama
TG | 9T W IO WY § ¥ @
FIA ¥ I 39 g & o gIrd | 9w
g fwdr wrer § ar gwk fufamx
TET AT AT TH AT AR YT F
fesmr gt g 1 f fopie &0
o ar e g w1 & e
W B F W g e maEdee
¥ 77 fod g7 avd Fy a9 &, T
IF AT A § AR AT TS
¥w (Gainful employment) &
w1 § 1 & foghe & fogiq -
vz %7 H{g HEY ST HT /YR HiT A
waqr foryr, THAT SRR 39 & FOL
oor gw QY ww o1 W@ E Porw ¥ W
¥ F9T AT I FY ) mefre
e &7 HGOT A T § gH g AT
g, 9 #1 audt g fore ot € R
Faftet 1T A ot #Y FHEIT q@ i
& | Y forgoite @& g § a9 S #Y
AmA &1 Ug TAEAvE A I T
£ 8 yuw & 281 sner 1 o fufiees
F araer aET Zrer AR gER At
®T AT qC TUT | THT A FI F AAT
At fafee wig 43 ¥ 9T H9H
AR B TAH T FWT Al TAIAE
¥ woTT 7 xEn et ) xw for
&t g A F( (Y grod ¥ o 9

. gaa y¥dy | 7w fae #) fadse a7y

& W ¥ 7@ 9% AT w qifegd
wrgi Taror & o TIreR &, foeg-
s ¥ off TR EF, AN g
¥ oft prER R o AT S
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(Private owners) ¥ ¥t qHER
g X 3T HT TF qIg A5 6T X
suar w3 o AH 73T TF F-
#g¥ (Compromise) & &7 ¥ gH-
% ©r dfews ( Praoctical )
e frwede wifga A gar wIgE

Foq Tfgg w9 97 # FawT

F &A@ g fom ¥ e yoig Y A
Aw 7 93 AR g q97 7 Feagera
F1 Mg A fa¥ | I W IA HY
SEEiEH Fgf 3q AR agt ¥ I@TE
] € A feerrd o agd
1 T I g fr g 3 faedt 7 25,000
7EA FA@ AN gD qfry w
TEY, W FQ I F IU fHIL
(Figure) fasrfed fr feasi =¥

T3 A0 AY AL I AV AQAT WGH
g fr aga & FgT TEdw &Y ARy
zw A1 92y gfawd o@D
odt o 7 Wt SW fa oew q¥ 9%
IF 77 § 95 ®1 IATEN § qgT a9
FuAd § | AT TEST H g FAT
TN QAT HMG 91 A FE MW T
& o1 i F gea § 9§ A
fasmd & foq afcafead | ag qix
TV EH GUA ET G | HITC T W
t wAT 7§ @ & AT IAX Mg IR
TS §, ¥T MY I F Iq WL Y
w7y gAY fRawar 5@y
fora o¢ 9EiG o w9E q AEW FAw
fod § 1 v ¥ T o go dai 91 T8
I3 FA 5 A HEET g s faa,
&Y @ ay su F franewmi wEd
£ 1 3@ & IT Ny ug fr FfuFIT
7ig¥ § f¥ it #4399 (Damages)
@ & 9w ®1 ft s%w  (Arsess)
w1 | AT /WY TUF AR & Sfwa
g aAY T fF mddw S adwd

' d
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fog T ®Y a4 § 7 )7 XA A4
FUT ? A9 F qigH AT 9 T
5 | o7 3 AXT AIG F AGA
N I@ F @iw qg AT F40 7T R
qg qF Fg w1 T AN § | qW
T a4 § 5 98 & @9 Faasand
IET FNT | M IH ®Zrg T FT
q¥qr I Fi STAXT FAq A Fow
AT F A FT gH I T TANY
Fqw FFyi @M A IT F fawisr
AT | § W IR T FH B
M ¥ I v e Ad gRad
@ fod 91 gara srEwE oft 7 T
£ A ety oft 3 Tar € F 3w Wy W
w2t § | oF aohie g dwi g7 @
fe fyr & ug fowgshe agt o3
Faifs qew  * FTRT g §@ fod
IA I A A T | IT F TGA
w0 g 7 fawr fear a1 | 9@ 37 N
Fa@r g fawar & A @ aeg A
W=7 qi FTIF F[ FT IT FT IATLA
Mwadid

Ed A ug § fe R 77 94w
adl £ fr st stfywix fafas w1 #1
§ ag cefafacdaa &Y f&ar oy | o
SeEE IR G Z TSGR

wa ewAaan feg: w4 A -
UG Fet § |

ot gear goAE o aq Ay
Z9 %23 @ i St wqfdoz ofatrdaa
#( Arongd wiga T 2 § ag @i
fenvaet & fasmw wvw sefr & 1 &w
W AT FEF TEIfOF £ T |
#r§ fr feardsfr(Domocracy) =&
T A TN | PP A AT Gy
1Y aorgr #) 3% foraqr gefafredert
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[sfrwelt gRar o]
1 AfqwIT & I9 F I T IAE )
a weffreima falas w1¢ ¥ afy-
®(T F W T FEET AEAT E | A
g vgi fafas ®E @z § AR
FITH AR & HCHTN TqE 7T FH
& wwar § av g Fay vsfafaega
w1 oFezrfeddy s (Extra-
ordinary powers) & 1
wifET 4g TEAvw @ fow § w
fed gd gwm wid (Support) 3
fastr F1€ Furyd #4% & 1 S F wawr
& qotd wTdY § Sar fe 2rgT 2 Y
& vya=  (Proposal) war & f&
ug fa@ fadse wwdY & wor fawr ;ma
G AT ¥ TY N qFS TL
ar fa feagsi o 3t o7 7 g A<
A ¥ wra WY IR A g ) e
maiyvz Extraordinary powers
¥ ¥T ¥ AT FGH gl ug F Y
Tl § | ox dw qsfilET wi
AT AU F T A HAT Fifgd |
T R B AERT TT srureror wiw
& |1 IR qed (Judiciary)
F am § qae 1y A g fafew
YA aF FyraTr wfiRt & %%
oY AT A dl g IY AT A&
qafesd $@ @ | ¥ fod Igea
& usfufrecma & faar aniT s
¥ Qur afuary 37 & fawrs g

(English translation of the above

speech)

Shrimati Sucheta Kripalani (Uttar
Pradesh): Shri Thakur Das Bhargava
and Bakshi Tek Chandji have in their
lengthy speeches explained the merits
and demerits of the Delhi Premises
(Requisition and ‘Eviction) Amendment
Bill. I would not therefore say much
about it. There are two difficulties to

which they have specially drawn our
attention.
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[MR. DEPUTY-SPEAKER in the Chair]

Firstly, what would be the plight of
the refugees settled in Delhi in case
this Bill is passed? Secondly—and this
is even more serious—we would be
arming the administration, by means
of this Bill, with powers which belong
to a civil court. I shall express my
views briefly on both these aspects.

When the refugees started coming
here in 1947 the Government openly
declared tnat tneir relief and rehabiii-
tation was their responsibility. The
refugees come to Delhi number about
six lakhs. Out of these six lakhs of
retugees hardly about 60,000 sought
shelter in our camps. In regard to
those refugees who came into our
camps the Government undertook the
responsibility for their maintenance
and rehabhilitation. Out of the other
refugees there were just a few who
could stand on their own legs. Some
others who had friends and relatives
who could keep them went to live
with them. The majority of them,
however, were in such a plight that
they could not maintain themselves.
but they had too much of self-respect
in them and did not want to go to
Government camps and feed them-
selves at Government expense. So
they made efforts and secured what-
ever shelter they could find. Whose of
them who could not get it resorted to
unauthorised occupation. Unauthorised
occupation is something unlawful
which should not be encouraged. But,
then, you must also consider why un-
lawful things are done. Let me tell
you about the conditions which pre-
vailed when the refugees arrived here,
because I was throughout working
among them. Government camps were
full to capacity. Lots of people who
wanted admission to them could not
get it. There was an acute shortage
of accommodation. A whole house
was sometimes found to be occupied
by a family which consisted of only
two or three members. If we had
wanted to avoid unauthorized occupa-
tion we should have resorted to house
rationing so that every family would
thereby have got one or two rooms and
a large number of people would thus
have found accommodation. But, the
Government would not do so. We
repeatedly drew the Government’s
attention to that fact in this House
but it all went unheeded. Some
evacuee property had been taken over
by some people but the remainder was
locked uo. It passed into the hands
of the Custodian and to this day
houses have been released out of It
for the refugees in ones and twos.
What was the cholce before the
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refugees under those circumstances?
Their choice was either to squat on
roads with their wives and children,
including young girls, or to resort. to
unauthorised occupation. Let me put
it to this House that if we, who are
privileged to sit in this House and make
laws, if we had been in that predica-
ment, if our daughters, wives and
children had been on the road along
with us, could we have been able to
respect our laws? Would we not have
gone and sought shelter somewhere?
They occupied whatever vacant accom-
modation they happened to find. What
was their motive? They did not want
to commit an act of usurpation, they
did not want to resort to unauthorised
occupation. On the other hand all
that they wanted was roofed shelter.
When they failed to obtain it they
were compelled, under the stress of
circumstances, to force entry into what-
ever houses came their way. How
did they build those houses? You
would have known it had you seen
them doing it. Two poles were fixed
at first and roofed with matting. For
months they lived on like that.
Bakshiji' has just read out a list of
-those places and I do not wish to
vepeat their names. There are not
many here who may have seen them.
Houses of that kind have been put up
bv nearly filve thousand people. I had
an occasion to visit those places last
vear during the rains. These are
Motia Khan. Andha Moghul and many
other localities which are for ever
giving ont a stinking smell, which are
tvoical slum areas and which are so
filthy that you cannot visit them. Such
were the places they chose. places
where nobody would live. They level-
led the ground, cleared the sites and
then erected their thatched huts. One
who had some money built a pukka
house. They disposed off their
women’s ornaments and built their
houses. they sold their utensils and
built their houses. because houses were
more essential. Delhi being a big city
one does find somc sort of work.
Accommodation was their main pro-
blem. We, who were regular relief
workers, used to press upon the Gov-
ernment that they should be good
enough to build houses so that half
the nroblem of rehabilitation m‘ght
be solved. For a whole year no houses
were built. Again and acain it was
given out as a reason that there was
no housing material avajlable. Our
Committee persisted in their efforts.
Acharya Vinoba Bhave came over. He
advised that Kachcha houses might be
erected if there was no material avalil-
able. Kachcha houses were according-
ly built in Kingsway Camp. It was
only thereafter that the work of build-
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ing houses in Delhi on Government
initiative was started. What was the
fate of the refugees during that one
year? They could not get any houses
and if they could at all get then they
were required to pay large sums as
pugree. ‘Ihere was no accommodation
In the camps. Under the circumstances
they had either to lie down on the
roads or to get hold of land and build
their houses. They chose the latter
alternative. Now we want, by means
of this law, to remove them from
those places as well. Since this is
proposed to be done I wish to remind
the hon. Minister that the rehabilita-
tion of the refugees is a responsibility
of the Government and yet these
people have in this way rehabilitated
themselves without Government help.
They have built their own houses and
secured gainful employments. Instead
of encouraging these refugees, who
have not turned to the Government for
assistance but themselves provided for
their own rehabilitation here, we are
out to frame a legislation which would
make them homeless and also deprive
them of their livelihood. This would
of course solve Shri Gadgil’s problem
for he gets back his land but it would,
at the same time, add to the difficul-
ties of Shri Ajit Prasad Jain. You
are turning out those refugees who
are already rehabilitated. In what
manner<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>